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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ? \‘_-?
4(,, v @, Mol
{.u,a{.cm a, < zi:ﬁ. oel,z,q-b% snﬂ/G l,’f/]3

2. (a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application NX Ll ‘f“ Lot
been filed ? ‘
3. {a) Is the appeal in time ? “ it
(b) If not, by how many days it is beyond ‘ —
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation;Vakalat- NS
nama been filed ?

5, ls the application accompanied by B. D /Postal- : \\fs
Order for Rs. 50/-

' 6. Has the certified copy/copies of the order (s)
against which the application is made been \‘3
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in \'\5
the application, been filed ?

(b) Have the documents referred to in (a) \1§
above duly attested by a Gazetted Officer
and numberd accordingly ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

CIRCUIT BENCH LUCKNOW

#ERRER

REGISTRATION 0A NGO, 213/1987
D.,C.Mishra cee ce e seshpplicant

Yersus

Union of India & Others ... ce s <+ sRESspondents

Hon'ble Mr,Justice U C.,Srivastava,V,C,
Hen'ble m~4_A, B, Gorthi, Member (A}

(By Hon'ble Mr, Justice UeCeSeyVeCles )

The applicant's mether Smt, Yegmaya was
a lady n in Bivisisnal Railuay Manager Qffice
b .
Northern Railuay, Lucknow, She died on 12.7.1984
i,e, one menth after the death of her elder son,
From the record it appears that her husband uas uas

alse %he retlred Railuay employee- a£&e=é¢&&:ana:¥ear
aftes—his—desth Smt. Yogmays left behind the applica

‘V
the other surviving sen and tuo married daughtexs,

plthough in the counter affidavit it has been stated
thst she left behind three married daughters
but'urittén statement apparently is incorrect and
is fhird one is the daughter-in-lau i,e, widou of
her elder sen, The applicant abplied for appeintme
on compenssionate ground, * The relationship etc, ha
not been denied but in the counter affidavit at pag
'3 for defeating the appointment on cempenssionate
. ground)haazaﬁgﬂﬁzéééﬂw it has been stated that in
the T,C, his dg%é of birth has been given but the

another T,C, frem ay unrecognised school which uss

not got verified by the uelfare Inspector who

- - =2/~
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verified the earlier 7,C, the father's name differs The
applicant has denied filing the same and is stated that

. b . e . . .
it may beknischletégus of his sister-in-lau, Anyhou

[ <

. T v
even if therses was some symae%égzzzrthere was ne ground
o

for defeating his claim or right for appeinting him

on compagissignate ground he is the only son and only
L

tbe person uwhe was claimant f=or such g post, The

ALfe e ©
d;;§;4a$éwWLuF the a pplicant on such a ground is reslly

te sobn—p
verylggzgeﬁs,and uncalled for, Accoerdingly ue

| 4
allouw the application and diredt the respendents to
v FA
appoint the applicant fer 2 suitable job in place of
his deceased mother within the peried of 3 months,

No order as to costs,

<}«--q/>n;7ﬂwib B | 141///”
menser (A ) VICE-CHAIRMAN

Dateds May 20, 1991

(LUCKNOW )
(ss)
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mn the Central Administrabive Tripunal, Allehabad Bench
| Allahsbade CM“‘*""} ﬁggﬁz.
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add N ¢ Lane

CoTe NOe Oz - e e ;2/6#7
et &
w N

Betveen res Qv o mees
Dinegh Chandra ﬁisra .o Applicante
&na
The Union of India and others. »o Oppos ite peT|

Detpila of Index - item NO of Form 1

annexure NOo 30
5.No. Detrils of documents Annexure
enclogedo- . if(eX3 From

Dy O et s Nu,‘-——q—_—-‘ﬂuu‘—-‘.—--‘u..—--i.-——-.—-———-— .—4—--—-———-_‘-.~ - sio wmn - T

1, crogsed Indian pogtal Order Mg DB ssio9qb -
dated t6.2-87 £or RSo 50/- S
from cWhowt Pogt Office ndevens

Paable ab ptlLolrodred -
( comfras Past offres) - -
20 Application dated 20287

30 Facts of the case ‘
(Details of item 6 of the
aPPlication)- °

40 Details of rémedies exhausted'
(Item Noo 9 of applic gion) - 2

Se peath Certificate of smto YOZ 3
laya-opplicant's mother. '

Go Trangfer certificate of the 4
applicent from Chendra Shiksha
Niketan School, Lucknove

70 Regult Card of the applicant 5
from 'Chandra sShiksha Niketan,
Lucknoy

(o}

8o Legal heir certificate dated
, 15-1-1985: from the District
I'eﬁlstrat@la o lucknove

1 BN Gkt
o oy 0f pc'!);; 1'9;"-_,.-,}?} )




faa

]_D;g_g_@;_;é of doeumentg annexure
encloged ) NOg

D e T g 2D S D U N e '..."---'-——s------.—-.w--a-n-ﬂnan-—ﬂ-.a-—u‘mm-n-———n-—un-.umm-

| 1le

. 126 .

136

14.

- 16e

17a )

19

2le

226

' Repregentation dated 9-8-3¢ -~ 8
‘by gpplicant to the General

Manager, New Delhi,

Repre sentation dated 10-9-84 9
by the applicant to Gelle, ..

No Rlpe, New ‘EDélhio

Repregentation dated 192-10-84 10
by the a;pplic.gt’lt to Gofﬂet
Neo Rly, New Delhi, .

Repre gentation debe d 8-11-84 11
by the applicgnt to Geldo, .

Ne Rlyos New Delhi,

Repregentation dated 29-3-86 12
by the applicant to Golle,
NoeRlye, New Delhi, ,

Representgtion dated 10-1-85 - 13
by the gpplicait to DivloRly.,
Manag&r, Noﬂlyo, Luckn owe

Representagtion dated 25-3-86 14
by the gpplieant to Diva.omo, :
Mmagar ) NoR]\Vo ,LuCknOWo

HRepregentation dghbe d 9=1-85 15
by 8ri SoBoliisra,gpplicart's
father, to Divle Rly., Mana=-

Q&‘-r',, _NoRJyﬂ 'S LUCKHOWo

Repregsentgtion dated 2-4-S6 16
by Srl SoBo Misra, applicant 's
father to Divle. Rly., Manager,
NoRlYo, Lucknowe

Repregentation dated 10-8-85 17

by Sri 3.8 Misra, applicamt's
-father to.DivRk. Rly., Manmager,

NoRlyoy Lucknowe

Repregentati @ dated 18-9-85 18
by 8ri SeBo Misra, applicant's
father to Divl. Rly. glanager,

NoRly oy Lucknowe -

Repre se’nta_t ion dated 18-11-85 12
by Sri S.B, Misra, gpplicant's

. father to Divl. Rly.,Manager,

NoRlyo ’ Lucknowe .

Representsti; dated 6-2-85 by o0
Sri S.Bo lMisra, applicant's

father to kb sManager,
NeRly, Lmekraowe jaas belln,

Wi —

24

25

31

37

39

41

26

30

32

36

43



Lucknaw, Dgted:
al-2-3087,%

2-3-1987 -

K©

L

3\\9,\8 2

Signature of gpglicant.

-3 -
8o NOo Détagg; of documentsg dnnexure Pppeg
- enelosed. Nog :
' : From Ic
X
230 Repregentgtion dated 27-3-85 21 46 47
by Sri S.Bo Misra, applicant's
father, to Geml, Manager, N,
- Rlye, New Delhio .
240 Repregentation dated 14-G6-85 by 22 48 49
Sri SeBe Tﬂisra, applicant's
fatber to Genle Mgnager,NeKly.,
New Delhio .
25,  Hepresentation dated 6-9-85 by 23 50 -
Sri Se.Be IﬁsragappliCant's
father to Genl. RlYo, Manager,
260 Repregsentatien dated 11-2-86 24 51 52
by sri SeBe Misra, applicant's
father to Genlo Manager,N.Rly.,
New Delhie
27, Legal notice dated 30-4-86 by 25 53 58
e-ppliganto
: o
286 AoDo/legal notice to Unicn 26 59 -
of .India, New Delhi.,
290 4Do Of legsl notice to Genle 27 60 -
Manager, NoRJyo»,, New Delhi,
- 300 AeDo Of legal notice to DoRoMe  £%
NoRly'o’ Lucknow. - 2 61l -
3lo Letter No, E/WB/40CoG/2580 29 62 -
dated 10-S-86 from DoRelMe )
Ne Rlyto, -Lucknow to.the -
licant '
applicant o A c
320 Details of Indexe 30 &, =
23, £l of emelsayns C Soume o 4an Aaackinc ) -
3. VakoloXnoma 3. 63 -
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In the Central Administrstive Tribunal, Allahsbed Bench,
| Allahsbado |
- . - ' -K/"/
' ' (From Noo ll N\

CoTo NOo -

Applieation under Section 19 of the Administrative
 Trihunal Act, 19860
For use in Tribunal“s Office
 Date of filing
Iigte of x;cgd.pt .by post

Rerristration Noo

Simmature
Recd.strar

In the Central Administrative 'l‘ribmal, Allzhabad Bench,
) | Allahsbado

) Between B o

Dinesh Chandra Misra _ oo Applicant
nd _.

1o The Union of India, o

Through the eeneral Eanager,

Northern Raillway, B

Head Quarters Office, Baroda House, New Delbio
20 The General Manager,

Northern Railway, )

Head Quarters Officej Baroda House, New De.‘l.hio
3o The Divisional Ra.ilway Manager,

Northam Railway,

Divisional Reilway Manager’*s Ofﬁ.ee,

Hﬂazﬂratgra.z_lg, Lucknowo Raatotmdowds




Rotalls of AupMeationo ¥
A %
Xo Partieulars of applicant s

(£) Nams of gpplicant o 8ri Dinesh Chandra Misra
(41) Neme of the fathsr Sri SoBo Misra

(£1£) Degignatim and
offico in which
empInyedo o -

(fv) Office address - -
(v) Addregs for gervice Reament of Ram’ Bhawan, _
of all notices C70 Sri GoS. Nipgam, ‘
: Thakurganj, Lueknom

N

| B

20 Particulars of the _;s»gpondent 5
(1) Nams end or demigmas ~ = (1) The Unien of Inﬁia

t:l.on of the respondem: Through the &eneral
B Manghery Northern
(ﬁ) 0ffice addregs of the =~ Railvay, Hds Qrs.
respondentso 0ffieo, Bareda Houge
’ New Dei.bi
(ﬁi) Addregsg for aerviee of =
all noticesge (2) The Ganeral Eanager,

Northern Railvay,
Head Quarterg Office
Baroda Houge, New Deih

(3) Thv Divisimal: Bailway
Fanager, Northern Rail
D:Lvisioﬂal Railway

Hanagerts Office,
Hazratgan,;, Imclmowo

(4)

3o Particulars of the ordor
againgt vhich cpplication
is madeo ,
The @plicaticn is ac%ainst the following erders 3=
(i) Grder Noo - E/ﬂB/AoCoGo/ZSSO
(11) Date = 10-9-1986
(11%) Passed by ~ For Divigional Railw Managez
. Lnemtk d

e



e
(fiv) subjeet in brief -

4, Jurig@ictica of the -
Tribunal
50 Limitation -
o
6o Facts of tle case -
70 Reliefs souzht .

(2)

3

b
K%

Appointme nt of Sri Dinegh
Chandra Misra, son of late
8ot o Yog Maya on cocpassionat

The applicant de¢lares that .
the “subjoct mattor of the -
order againgt vhich be vants
redregsal 1g within the
Jurigdietion of Tribunale

The” goplicant furthsr declars
that the appliceion 18 withi
the limitationpregeribed in -
section 21 of the Adminigtra-
tive Tribunals Act, 1985,

Kindly "see the facts as given
in Smexure noe o

In viey of the facds menti qe
Inpara 6 above (Amnexure no.
the foplicant prays for the
fol Jowing reliefs o=

(X) That it be declared that
the impwmed order Noo ¥B/AoC
2680 dagted X0=P-86 ig 1Xlnal
unconstitut ional, arbitrary,
perverse , Inoperative anmi -
ineffective "and is lisble Yo
ba get agside on the etalls
in paras 14, 15 end’21 of
Annexura noo X to he

mplicdiam, .
That the~opposite parties

noo 2 gnd 3 Be directed to
éopoint ~the “applicant on -
compasgionate growmds as a
Class IV employeeinamy -
caténory bhe may be foind fit
by th= competent -guthority -
on the grounds as detailed in
paras L to I3; 16 €6 17 and
22 of mnnsxure nos'l to the
épplication gnd also on
grounds of equity,

. .
L2} Thet the Divigiongl- -
Rallvey Hanager, (opposits
party no. 3) be Qirected to-
attend the Ha'ble -Court yith
ths copy of Transfer Certifi-
cate bearing -date of birth
and Ot¥sr particulars of the
applicant on g date fixed for
the purpose na

2
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(¢) any other relief be alloved
. vhich the Hon'ble Court deems
£it and propero

8¢ Im:erim arder, it -
prayed for

Pending final deeisicm

on the amlicationmaww Hil.
geeks iggue Of the

folloving intorim

orderso

9o Detgilg of thy ~ - @pziéarrt éeclaraé that he
remadies exhausted. has avalled of all thy remdieg
available to him undsr the
relavant gervics ruleg éteo”
(Kindly peruse details of t&e
reme dieg in Annexure no. 2).

We Matter ncst pémﬁing - The amz;icanﬁ *mrther declares

vith o any other thgt the matter repardirg vhich
court eteco this aplication hag boen made -
is not pending before agny court
< of lan or gny other authority
or any oti2r Bench of the
Tribunalo .,
1Xo Partieulars of Bank - -
Draft/Pogtak Ordex
. in regpeet of “the
egplication feeo
Xo Name of the Benk on *
vhich dravny .
20 Damend Draﬁ; Noe X
Xo Nams of the 199u1ng chowsk , Pulensws -
Paﬁt QfﬁGSo
2, Numbsr of In¢ien
Pogtal order(s) 22 sS40k

doe
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2o

13’0‘

Sl A

o p\q
- 5 -
30 Date of igsue of - 6. 92.8Y

~ Postal order(s) =

M . ) - _ N QJAUJ
4o Post Office et which = Cowhos Peadethes, AR
' Payablso

Detaﬂ.s of inéex - - Kindly see Ammextre noo 30
An inGex in’ anncate | )
containing the detgily

of the doaumsnty to be"
re Xed won in enclosedo

Ligt of enclogures - Kindly gee’ dietails of -
: index , ennexure noo 30,
In Wﬁﬂefﬁim . e e e o NI

N I, Dinesh Chandra Hisra p 30n of Sirl SoBo Misra,
aged 23 yearsa werking e A  residence
of Ram Bhawan /0 Sri GoSs Nigam, mazwgamg Lacknoy
@ hereby verify that the coments a2 from  to 13 are.
trae to oy personal knorledgs mud belief and I have not
suppres ged: gny material f‘act’s‘o “

Place - Luckney

Dats

To

Slrmature of applicant

& & \ 32-19870

it —
Ths Repistrar
mra&mmis

The Contral trative 'Brﬂotmal,
AlleBabad Bench,
AXahobado.
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1 L ., K
d In %he centra;l, Adm:m:tatrative Tribunal, Allahabad Bench
AlXalkabade '
" CoTo NOo
Dmesh Chan dra !:ﬁsra _» oo Applicant
I S and L
' The nien of In&ia..&, otharse oo Oppogite parties.

Xo Tﬁat the @pl’.icant"s mother’ le.te Smho Yog Faya
Bﬁsra uhe t:asr e@hyed es a Laﬂy Peon in the
Divisional Railvay Eana@r“s Ofﬁ.ee, Northarn Railv:ay, _
Hazratgang 5 Lneknow ani nho nas due her retirement undex
_age Limit on 3»9-@96 unfortungtely died vwhile in gervi
on ‘12»=-7=E84 (wpy of death certificats enclosed gs
dnnexure no. 3) ‘deaving behind her tle @plieant, tbﬂ

‘only -surviving son, his fat&sr Sri SoBo Iﬁsra, a retired
L

_.\‘_ —-

elerk of the Divisicnal Railwa.v Manager's officey

Herthern Banvay, Hazratgang, Imeknon am two married
daughters,

2o The;t: the a.pplicant*s e»lder brotbsr nanaeI sri
satish Chandra Hisrag rho ves & yowmg and promiging
@aduate died cm ?eﬁam @md hig premature death 8o
edversely tola upm the mind and health Of hig mo;her
snrbo Yorz Haya, that she eculd not bear the shoc}.s and sh.ef

olso died on 12-7-2984 ghortly after within a period of
about one month,

N
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3o ?ha:t tta applicant was fu:u'.y dependent upon
her mthsr and v neit&er in ber life-time nor at
present be has any source of ingome of his orno

4o mg t!a applicant is a young man of 23 year:

age o He pessed his Class VI examingtia from.
*Chanire Shiksha Niketen' Subbash Marg, Dumavan,
Lacknow, and his date of birth sccording to Transfor
Certificats from the same sohool is 12-8-1963, He ha
acquirsd sufficient knouledge in Eaglish es vell as
‘Hind@i and he is a young men of sound physiqus, He is
the only blood-relabim of the dsceased Sute Yog Maya
and son of Shri SoBo Misra, fathero

5o That the a.pplicant mg:s.s all the requism

condiaions for appointment a8 Cless IV employee in th
railway departazent in any category.

6o That tha app.'lioant finding himmlf quite
fit for appointment on compassimaate _grounds s
Class IV employee inay category in the Rallmay
Department submitted spplications cm es detailed in
parss 1, 2 snd § Of Anmexure no. 2.

% That the applican“q fatrnr Sri Sobe Iulsra
a]sa sent applications as detailed in pera 3 of
fnnexure noe 2 to the P%Vi???nﬁ?: Ballway Menager,
Northern Railwgr, Lnekhow end the General Hanager,
Narthern Railway, Head Quarters Office, Bareda Hause,
New Belhi for gppointment of the agplicmt on

gy



compessionate groundeo

8o 'Ihat despite severel appllcati ong detailecl

in parw J‘., 2y & gnd 5of Anmexure noe 2 neither the
Divisional Failwy Nemsger, Northern Railvay, Lucknow
na the Gemeral Menaser, Northorn Ratlvey, Head Quarters
Office, Baroda Houge, Few Delhi sent any reply of the
atorecsid petitions of tls spplfcant wnd those of his

father in favour or againgt him gs detailed in parg 4 of

Annexure néo 2o

éo ‘ Tha’c crespite Io:g coneerted strennousnefforta
when no reply vas received from any corner by tle
appzieant he haé n;;ahﬂernative b_L}i_: _t,?, igsuve a legal
notice dated 30-4-1986 undar rag.shered &oDo Cover to
the opposite parties noo 1 to 3 chich vere gerved wa
thery vide A.Ds filed herewlth alonguith a copy of the
seid notice (Amg:ﬂet}ggneawl but no reply wes glven t
them to the applicanto |

B -

. That: only smgg_ ﬁgr unmarried daughters of
deceaged ralluay emplliyees sre eligile far appoin
on eompassiongte grounds provided they fulfil the
requigite conditions for gppointment and provided
that their surviving widow;mother» or widower f;t
as the Gase mgy be, &lve their eor;gent for guch
app dntaent, . fgplicatians detailed in para 3 of
Annexure no. 2 are sufficient proofs of the cong
the applicent®s father,

Ix, That both the Elvisional Beilw

o2~

ExS



Northern Railvey, Lucknou as well ss the Generel Hanager
Northern Railvay, Few Delhi are quite competent to
appoint the epplicent es Class IV emplowse in any
category on compagsicmate gramnds .

2o mae it :ts not the sozitary cage fo; amoint-

ment on comaseionate gmund:s, sons end unmarried

. e

dat;ghers of the d“ecease& ‘railvay employees have invariabl

competenfr authoritgees almost in a.x the :[dmtical cgsgs
barring a fev vho either did not fulfil the requisite
copditiong of employment or were not found fit by the
competent gutharitiego

¥ That tm applieant fulﬁls all the requisite N
conditions for z:uf; appeintmem: as Clags IV employvee in ar
category uhatsoeverg _and he is also[p:(vepared to gppear
for eny sultablity test for fitness by the competent
authority or any other gutharity vho may be deputed

by him for the purpoge.

j 24 That only the General Hanager and the Diwl.
Railuay Managers ere competent to make gppointmert of
Cless IV staff in any cabegory on compagsiongte grourds
and am/ austharity of lover rank ig neither competent
to make gppointment of guch gtaff nor competent to
reject gpplications of gons funmgrried daughterg of
deceaged ralluay employees £ such gppointments,

It 1s only the competent authoritieg vho can reject
gsuch amplicationg.

e
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5o Thcs to the utter dissppointment of the
gpdeant the authority m_bordinaiter in renk to the
Divisicnal Rellrey HamagT gigned anmd igsusd the
fmpumed order dated 10-8-1986 againgt the epplicent,
lAnnexure no., 29, rejectinz his guplication uitl;out
issuing spegking orders, vithout givwing resgsonsg thereof,
illegrlly, arbitraorily and unconstitutionallyo His
orders gre éuite perverse, vithout goplication of mind,
ineffoctivey inoperative: and witho_nt proper awdhority.
They are wiolative of articles 14 end 16 of the Congtie
tutionof India and gre lisbfe to be set agldeo His
ordors have caused great prejudiee to the gpplicant as
he wat with digerimination at the hands of opposite
porties noo X to 3 and he has also been deprived of the
prineiples of ngturel justiceo Instead of eliminating
dlatress to the family of tle applicant, he has cauged
great mental agony to the egpplicent and his fathero

8o That the gyplicant learnt from the office

of the Divisional Hailnay Maneger, Northern Bedlvay,
mckn;e;r; opp osite party noo 3; tint one Smt; Usha Ei‘srag
widow of late Sri Satish Chandrg ¥Misrs, spplicant‘'s
only clder brother, was also trying for her ouwn am.
ment in tle regiluey on éonyaaienaha grounds am wes
cpposing tooth end nail ths gemuine gppointment of the
goplicant in har gelf-interest elthough ghe is nd
eligible under the service rules for her sppointment

s c¢laimed by hsro

170 ~ That in thig comnectim the coplicant bag tc

invite ths kind attention of the Hon'ble Court to the

o
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Do0o letter noo W‘C/‘Z-%/LO/I.OGS/MPIESEIB dated

1% th March, 1986 ( copy enclosed g8 Amexure noo 7, £rom
Shri AcPoSharma, SoPoOo (R), General Mruys Menager's

Head Quarters Office, Baroda Houge, Few Delhi to 871
Aslam Monammad,,'s-anior Divisiongl Personnel Officer,
Lucknov vhich ig self-explanatory ani clegrly lays down

as under te

@ pgecording to the extant orders of Railway Board
omy blood-relations of the deceased railnq
empliyees are eligible for gppointment on compg-
sgionate groamdéo. Thus in t» cage c;f smb o Yog
Maya only Shri Dinesh Chandra Misra, son of |
8ri SoBo Hlisra, 'Yog Maya Misra is eligibleo
8mto. Usha M‘isfa w}o the firgt son of late Smt. Yog
Mays being not blood relation of suto Yog Haya is
no ele igible for gppointment on eompassioﬁate

grounds o™

i86 That in the same DoOc letter dated X1-3-1986
aforesaid in para 27 abowe the same officer Sri Sherma
further states that if the certificate issued by the

school * Chandra Shiksha Niketan, Lucknow' cannot be

werified as s_tated in Sri Aglam's DoOo letter noe 5/WE/
ACG/2580 dated 27-1-1986 ( vhich is in the custody of
DoRolos No LYo, Lucknow), then he is not eligible for
appointment on compagsiénate grounds even in Class IV
gervieeo B

190 . That the applicant hes submitted a true copy
of Transfer Certificate (Amnexure noo. 4) bepring the

g
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his date of birth and educgbional qualification ami
other particulars from'Chandra Shikgha Niketan, Lucknow'
and an attested photos%at copy of result card (Annexure
noo 5) for passing cless VI examination, to the’

Divisi @mal Railway M’anagei;*;ﬁ Northern Railway, Lucknow
slong with other documentse The original records are mmmis
available with the school Head Mistress of that schoqy
and there should have been the lesst difficulty in
verifying the contents of the Trangfer Certificate by
the applicant with the original records availcble with
the gchooll guthoritieg vho are always prepared to ghow
the same to the ¥elfare Inspector or gny other author ity
vhogoever goes to them for the purposso But nme has

8 ectuplly approached the gchool authorities for verifi-
cation of the Transfer Certificate with the original
recordg in their gchoolX as bas been informed by them to
the appXicant. The applieant has also filed an attested
photogtat copy of letter noo 5701/31 Rog +2 dated
15-1-85 showing nameg of Xegal heirs of ths deceased
gute Yog Maya Migra as Amnexure noeo 6o The aforesaid
letter wes cbtained from the Digtriet Magistrate, Luckna

200 That in order to solve the problen, tMon'b

regult card of cl VI £iled by the appiicant to hm

e —
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fior verification by the Han'ble{mmt himgelf.
2le Thet the cguge of agetion gecrued to the

applicant ggaingt the opposite perties noo 1 to 3 when

the impugned orderg dgted g0-9-86, Mmnexure no. 29 were
igsued agalngt tle applicant refusing to pat any heed to h
his genuine requests without examining the faets and
circumstance g of the easé without igsuing gpesking

oerders gnd giving reasons thereof in the right
perspectiveo

220 Thot tle opposite parties noo X to 3 also did
not consgider that the appliicent is @ very poor persa
with no source of income of hig own. Hig fatler ig g

retired employee of vexry meagre income , he gemerally

- remaing gick end it is very difficult to pull on without

an employment in the present hard days.

Pl chowty P
Signgture of appliecant
Luckno, dated §- Dated: 9.9 87
2 ag-10870 S

e



The: Central Adminigtrative Tribunal, Allahabad Bench,
~ ARlshabad.

Case NOo of 1986,

Betveen -
Dine sh Chsndra Misra oo Applicant
| And |
Union of Indig & others oo Oppogite partiese

e e Q %0

(Detgilg of pars O of §ge g,gg;;'gg,tﬁ.onq)

1o That tle applicant submitted copies of applica=
tiong dated 9-8~84, 10-9-84, 19-10-84, 8~11-84 and
20-3-1986 (Amexures noo B to 12 respectively) to the
General Maneger, Northern Bailwsy, Head Quarters Offic
Ngrods House, New Delhi, along with Death Cert ificate
dated 25-7-84 of his late mother Smt. Yog Msys (&nne
noo 3) end a copy of result card for passing Class VI
examiz;a:bion (Amnexure noo 5) in supoort of his a@pliéa
tionfor his appointment as Class IV employee in ary
category he was fourd fit by the competent guthorities

20 Thet the applicant algo sibmitted gpplication
dated 10-1-85 and 25-3-86 (4nnexures no. 13 and 14.) to
the Divisional Hallwgy Hanager, Northern Railwgy,
Lucknon and glso sent Degth Certificgte dated 25-7-84
from Charbagh and Alambagh Notified &rea , Lucknow in
support of his late mother smt. Yog Maya (Annaxure no
a true copy of Transfer Certificate (Annexure no, 4)
bearing his dae of birth, a copy ofrvz‘esult card of
Passing Class VI exgmimgtion from school ®Chendra
Shiksha Hiketan, Subbash Marg, Dugawan, Iuclmow

fAnnemre noo 5), a copy of letter no, 5701/3 /RS /3



&

dated 15-1-1985 (smmexure no. €) from Distriet Magistrate
Lucknoy ghowing %he ngmes of f;hé legaiheirs of the

dece ased smt. Yog Maya for his gppointment gs Class VI
employee on compggsionate grounds in sy category he was
found fit by the competent authorities.

3o That the applicant s father Sri So.Bo Misre glso
sent gpplications dated 9-1-85, 6-2-85j 2-4-85, 16-4-85,
1106085, 1008085 26=8-85, 28~8-85, 18~0-85, 15-10-85,
gnd 18-11~-85 respectiwely to the Divigional Railway
Mangger, Northern Rallnay, thraiémj, Lucknoz and out

of them the gpplicant is filing copies of applications
dgte d 9-1-85, 2-4-85, 10-8-85, 18- -85 andl&-11-85 at
pregent (Annexures no. 15 to 19 respectively) and gprlice
tiong dated 6-2-85, 11-3-85; 27-3-85, 16-4-85, 16-5-85,
14-6-85, 6-8-85, 6-9-85, 3-10-85, 30-10-85, 2-12-85,
13-2-86 and 28-2-86 to the Gemereal Hanager, Nathern
Railway, Head Quarters Office, Bar ola House, New Delhi on
behalf of his sm, the applicant Sri Dinesh Chandra Misra
for his appointment in the' reilway dq;artment on
compassiongte grounds as Clags IV employee in sgny catefor
Out of them the gpplicant is filing eoples of gpplication
dated 6-2-85, 27-3-85, 14-€-85, 6.95-85 and 11-2-86G at
present (Annexures no. 20 to 24 respeetively).

4o Thet despite gseveral appliceiiong gmi reminders
thereof gs detziled in paras X to 3 gbove neither the
Divisional Hailvay Hanager, Northern Railway, Lacknow nor
the General ﬁ;énagelfg Nrthern Railvay, Heed Quérters
Office, Bareds House, New Delhi, sent aﬁy reply to the
petitions and repregentations in favour or against the

applicant, except on 10=8-86£ cnumarasns N 29) .

g —



(’f ‘

¥

et @™

P
- 3a P
So Thet the applicant having exhausted all the

departmental remedies had no other glternative but ot
gerve a registered & legal notice dated 30-4-86 (Amexure
noo 25) upon the opposite parties no. X to 3 vhich vere
gerved upon them vide A.Dg filed ag Annexures no. 26, 27
and 28, - *

6o Thet it vas aly on 10-5-86 that khex g copy of
letter noo. E/ WaocoG,/zsao dgted X0~5-86 (innexure noo
from the Divigional Hailuey “anager's Uffice, Northern
Hailvay, Lucknow wes reeeivadmby the applicant which has
created cause of action to the applicant againgt tle

opposite partieg noo X to 3 and he hag filed this gppii
tion before the Hon'bl Court for redregsgl of his

grievances o

Lucknow,

Dated ¢ 2\ =2-1987, , s Y0¥
: 2. 31997 M/”

Date: 9\-2'8Y.

\%@"/
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I THE CENTRAL ADMINISTRATIVE sii UNMAL®
*ALLAHABAD BENCH, Allahabad.

Between
pinesh Chandra Misra..escescececces .Applionnt.

And

Tho Union of India and other..a,.....o..Opposito
‘parties.

~
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| CCHARBAGH & AL&MI&&GM
NOTIFIED AREA ~

} Lucknow

Book No. No. 81

DEATH CERTIFICATE -

QJC\‘JO% M%g_____
&kﬁ&ﬂ%@m‘rm

caste Wimdu died of Cazcle o Ronp: Faltur
onl9-7- Y el 192 0P in Mohalla Ind ey QEAG Q{osgalﬁm()
ward Clb {_uelsn m). within Charbagh

ond Alambagh Notified Area Limits, Lucknow.

o éé ‘g; %.}z's(
Gharbaph & 7 hmbq, 1

'-!
tumcd A o

Certified that L ;0\

aged about ug QQO\TS

Dute2 C-7- 84
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V. D. SHUKLA
w, LLPOA
AT \1!;,
fe W5, Ralra Me o0l
LU NN &,

Annexerc No.__ 3 o it
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#IN THE CENTRAL ADMINISTRATIVE SREQUNAL®
s ALLAHABAD BENCH, Allahabad.

Between
- L Dpinesh Chandra Mlsrassessasranns -...Applicant,
And
i  ‘The Unlon of India and OtheCe st e s s ¢020pposito
}4. i.:’&"‘"" . ’ partico. ;
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*IN THE CENTRAL ADMINISTRATIVE SREBUNAL®
IV : + ®ALLAHABAD BENCH, Allshabad.

Between
Dinesh Chandra Misra........osss.e..Applicant.
And '

The Union of India and Gthereeis.sas soe Opposita
Parties.

v Annexere No._*7 .

i e i AT 5o ai

ROFCHEAN RAILWAY.
¥ o - HEADQUARTERS OFFICE
. BAHDDA HOWSE -
MY [ELHI

Detedr Wt Magch, 86.

N d?ar,t.’:hmud,

- Subs Rﬁp- f:om Shri -».L.H.ﬁra, ‘hwband of late Sat,
*:’ogmaa,'as Peon, DIRi'e Office, Lucknow segardin
oppointient of his Gon on co@a&sacmto grou

Refs Your 900-’-2@9! No. E/WAQV%BO dated 7.1 0860 -

‘ o.a.q¢‘¢.v° :

According th the extent ardexof nnu &oard only

" ¢ho blood relatdons of te;deccased railuey e(.’p Xﬁ"“ ar olfgibl?

gor cppolntmont on cumpassionste grounds. o2 af Sog.
Y“@?P? only Shri Dimsoh gandcagmxa. 3/0 Shri $.B #itro, Yogroyo
Misxo s6 Oliq ible, Smt. UWiha Misra Wo the fimsg con of Loto 5%,
Yogazys, being not & blood] melation of bmt. Yogaya oligiblo
ﬁo:tmintmnt on coppossionote grounds, ezofcmo uoqzao{pd

of DRY, L’bmcwx. 1f Yw gertificote ic swd v Chandpa 6&&1
Luknos ¢an ot bo vapified of Stated in'y D.dettzp No. B
£OGI2350 €ated 27.1.80, then he is also not eligiblc fox apmtnwt
on smmsiomtc .,:ounds Gvon in class IV service.

1¢ is pequated that the cese oy kbdllabe proczocod |

[

fssup ba e2ttisd on the division tzself [=:89 ag&k |
o otan.

.uggantly ond this office odvisvd so tha* tie Case. inslisod.
Thee! W o  Yougs Bincemlv,
W (A.P.S&M&)
Sh. ¢aloo Mehmad, iy cTir T Fult G:NIRAL ENAGER(P)
Sz.D.P,0,, 7, D, S= s,."f .J )
Lugitwo. ' VoA v o

At "s-*g!“r_’

¥ vy 's;au‘)"‘*‘r“"j.
TN
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In the Centrd administrative Tribunal, allahabad Benc
Allahagbado
Between
Dinesh Chandra Misra oo Applicant.,
| ' And )
The Union of Indig & others. oo Oppogite part
Annexure No, 8,
To _
The Genergl Mgnager,
No Railway,
Baroda House,
New Delhin
Suﬁi QAppointment on compassicngte grounds in g
. death case while in gerviee.
'sira

Respe & fully I beg to approach your honour with
folded hgnds that my mother Late smt. Yog Maya who was
employed as Lady Peon in the Dobollo Office, NoRlye,
Lucknow expired on 12-7-84 in the Kailway Hospital and
information of which I have aglregdy given to DB':%LKQ for ]

final settlement dues,and my gppointment etco‘ |

My Xete mother Smt, Yog Maya had two gsonsg but
unfort ingtely my elder brotler expired an 7-6-84 and mot
or 12-7-840 I am now the only son of my late mother Smt.
Yog Mayao My father is a pensioner who is simply ge tting
Rso 384/~ PoMo including pengion relief whiech are not
sufficient even for himgelf alone in these Bard days. My
father has got no property of any kind and even a hauge
where he Can g0 and put the luggage and other domestie
articleso Ve &% living in Kailuay Qro no 134/4 Pende
ka Talsb, Lucknoy whiich was gllotted to my late mother

"y



Smt. Yog Mgyaeo

D

&,
Vo

My mother was appointed by Late Shri Lal Bahadur
Shestriy, Ex-Prime Hinister of Indlao

I, therefore, requegt your honour to very kindl

arrange to consider my case sympatletically in detail
and issue orders to Dololioy No Hlyo, luicknow to gppoin
me on g suitsble post in Class IV Staff and allot me t

Hlye. Quarter of my deceased mother as I have got no

houge of my own anywhereo

DA/ One copyo
Dated 4 9—8';84.0

Yours faithfully
8d/=

(Dinesh Chandrga HNig
s/c Late Smbto Y¥g Mgya (decease
Rlyo.-Quarter no, 134/4 Pande k¢

Talab,..
Lucknowe
True Copy
Attesgtedeo

V h c o 11

L U 'A\‘\U.;',
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in the Central Administrative Tribunal, Allahabad Bench
Allahabad. | |

Betveen |
Dinesh Chandra Misra oo &Applicante
mnd
The Union of India & others. oo Oppogite par
Annexure NOo 9o
To
The General Manager,
No Railway,
Baroda House,
New Delhi.
Subject s Appointment of son on compassionate
_ ground in a death caseo
Refs My application dte. 9-8-84.
Sir"

T beg to say that my mother Late Smt . Yoz Maya

was employed as Lady Peon in DORJ% Cffice, No RlYo,

‘ Ludmow expired on 12-7-34 and I had submitted an ap
tion to your honour on 9-8-84 for appointment on a s

post in Class IV staff but no intimatim in this r

has been received from your office so fare

I, therefore , request you to kindly arrange t
issue orders to Do BoMo/LKO to appoint me in Class

o1 compassionate ‘grotmds-at an egrly dateo

A cRpy of.myuﬁi.other"‘s" degth certificate 1is

True Copy here vithe
_ Yourg faithf

?,_fstteﬁg.’o .

PR | / Dated : 30-9~840 sd/-
B "7 DA/One Copy, (Dinegh Chandra |
. | S/0 Late St Y g
\g&% RI¥ o Qro Hoo £ 13474,

‘Ean-de ka TAJ-QheI_’U.QMOVIA



allghabad,
Between |
Dinesh Chandra Misra oo Applicant.
| and '
The Union of Indig & otherge oo Oppogite partiege
Amnexure NOes JOo 7
) " II Remindere
o L ) .
The General Manager (P),
No Rly,
BarOda Hause, Hew Delhi
@;bg____; Appointment of gan on compassionate
- ground in a death case during the
service o o
siry

NS

In the Central Adnﬁmist:ative Tribun al, Allahabadﬁennh

Kindly refer to my previow application dte 9-3-84
and dto 10-9-84 under the registered cover with due
acknowledgment regarding my appointment in Clags IV
staff on compassimate gromndo A4s my mother late Sott,
Yog Maya who was working as Lady Pea in DoR dio Offlce,

Hexx N:a‘o Bly-LKO expired on 12-7-8i,

I am extremely sorry to gay the more than the
period of 3 months pagsed since my motler's degth but
neither the payment of my Late mother's final settlement
dues have been paid to my fatler na i have been
appointed go fa.’c’g Ny father ig g poor.pensiomr getting
pendion as Rse 404/~ Poli. including relief with which
it is not possible to support anybody in these hard dayse

My father has got even no house to live in gnywhers,

(e
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He has also got no other kind of income except

pengime

I, thereforey; reguest your honour to kindly
arramre-'to. iggue orders to DoRolMy NoRlye, LKO to
appoint oe on g suit le poat in Class IV stéff and
pay the dues of my Late mother to my fdhero In
this comectim 3 ap licati mg have alre gy been
gent to DoRoMey NoBRLy,/LKO but nothing has been done

80 far Ly that office.
You are eamegtly reque ged to gend your
Ingpector from Hd.Qrs Office to enquire into the matter

and get me appointed as early as passibleo

Yours faithfully

8d /=
Dine gh Chandrg Misrg
Dhas 19-10-84, Rlyo Qre noo 134/4,.
S Pande ka Telab,
Lucknoyw,
TRUE COFY
ati:esﬁ:ed‘o
L
1~
V. _D *?Erfr?rffq
o -



In the Central Administrative Tribunal, Aklshabad Bench,

Allahabado
Batween
Dinegh Chandra Migra oo Applicart.
| . | Md.
The Union of Indig & others. oo Oppogite partiese
Rg,&tgtered rith AnsDe
To | ,
The Gener al Eanager:,
b Blyo, .
Baroda House,
Neu Delhio ‘
Regs Appointment of son on compassionate
. ground in a death case while in R gerviceo
8ir,

I beg to invite your kind attention towards my
registex;ed applicationg with due acknowledgments dt.
O=8=84, Lo 10-9-34. az_ﬁ dte Xk9=10-84 for appointment
in Class IV gtaff on cogpassionate ground being my
beloved mother expired on 12-7-84. She was working
as lady Peon in DoRoMo Office, NoHly., Lucknow. & €o
of her death certificate is sgain gent herewith to y
for your mereiful perusal and favourable cors idergti

Further I beg to gkxix gay that in the degth
case in‘!mediate‘and sympathetical action is glways t
by the adminigtration to gppoint the son of a deceg
employee vhile the degth occurred in gerviee, But

AM
ub 0y cage no information in re $onsg tomy above qu
v

applications for gppointment has been receive d by th

2
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Ko

poor undergigned individual either by your office or
DoRoMoy NoHly, Lucknowe '

My poor old father suffering from several
diseageg is quite helpless to support me in tlese
hard days as he ig getting a very small gmount of

| pensia as Rge %88 404/=Polo including relie fo

I, therefore, request your honour:to kindly
cong ider Iy case sympathetically and arrange to appoint
e in Class IV staff pn compasgionate groum at a

very eariy d{ate in order to save me from starvationg.

Yours faithfilly,
S4 /=

Dtot 8-11-84, Dingsh Chandra Misra
: \ Rlye Qro NOo 134/4
S Pande ka Talab,

DA/ One copy Of DoCe Lucknow o

True copy
At tegted,

foler—

[l

V- d.D. S ',Hv :".r ! »5{
M.os, ¢,

13
AL s By
oot Lo ag"0ui,.nj

: 2
LUGCKNOW,



9(\)\2\ @ v
X6

In the Central administrative pribunaly Lucknow Benchy

Lucknon
Betvween

Dinesh Chandra Misr a oo Applic'.anto
aAnd

The Union of Tndia & otherso oo OppePartiese

et

Ta

The Geheral Managprs

No Rlyo,

Baroda House,

New Delhi.e

gubject ¢ Appointment om Co icngte Q .
Siry

1o I have come to know through DRM Office, Lucknow,
that séme jnstructicns have been i.;,sued by your office or
the ghove subject and I beg to reply as under :=

20 I am the only surviving son of my mopher late Smbo
Yog Maya, Exo Lgdy Peon Dm's Office, LuC:know/og. 12=7 =&
vhile in gerviceco. I am the on:Ly blood relgtion of my

dece ssed mother for appointment on the compassicnate

groundse

3o I am a young man agbout 22 years of age and my date
of birth is 12-8-63 and T have read upto Class VI
standarde I acduired sxszlclent knowledge in engl:.sh &
Hindi bothe I am capable of under taking any work whlch
mgy be entrusted to meo

Lnether
4o iy decegsed mthervwas under the impregsion that
Chendra Shiksha Niketen schodh was recognised by UeoPe
Gowt. so he got me admitted in thet school end I passed

clags VIo ToCo in original of Class VI has already bee

g
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submitted to DRM's oﬁiee/I.KO and a copy of the result
card is alsgo ‘suﬁmitte»d he:ré.with for your kind perusgal
and sati;ﬁ‘acﬁm o Chandra Shiksg:igzléztan ’Sdzool is still
running gt Lucknow but it is a/pEfxks gchoole. If the Heagd
Mistregs of that s chool ig not giwing any enswer in
writing it is not my fault but action is to be taken
azaingt that gdioole. .
Seo secording to the extent orderof the nly. Bogd for
eppointmert on compassi mate gr ainds in class IV service
there is mo limit of greeific educational quelification .
Date of Birth :- if the candidate is not gble to produce
the confirmefory documentery evidence or any otler authen-
ticative proof to the satisfaction of the gppointing |
authority. He should te gsked to prodice an gffidavit in
suppart of his de dlaration of ageo. If your honour requires
80 I amprepared to submit the game from the court of Law
i support, of my agco
6o ’ I am fulfilling all tle conditions for appcintment
o the c@npassionate grounds in class IV gervice.

Iy therefore, reque st your honour to kindly exgmine
the case in the right perse c¢tive and arrange to igsue the
clar ingtructions to DRIYLKO, to appoint me an the
compassicnate groundg in cl,éss- IV servie immediately as
the case is outstanding since 21~7-84.

Yourg fa:ﬁ:hfully,
Sd—
Dinegh Chandra Misrs

Dated 29-3-86 S?é?‘?ﬁ?f‘am& Kisra)
(O AcPo Tiyari .

D&/ One X Qo NOo EDuX

. True Copy Secretarisgt Colony,

licti Jheel, Lucknow.
Attested, ,
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Tn the Central Alministrgtive Tribunal, Allshabad Bench,

Allahabadoe
Between
Dinesh Chandrg Misra oo Applicante
The Union of India & others. oo OppoParties.
jdonexure noe J3e
To (
The Divle Rly. , Manager,
No Ry,
Luckn e
Regs Appointment on compassi mate ground owing
. to my mogher's death while in gerviceo
Refs My epplication dto 26~7-1984.
. W —
sir,

Regpectfully I beg to say that my mother named
late Smto Yog Mays who was employed as Lady peon in Do Roli
Office/LKO expired on 12-7-84 and I am now her only gon.
My fathc;*i'*, Sf‘;ri SeB» Migra has submitted a number of
appliecatimsg to yCuI' honour for my appointment on compa-
gsionate ground in Class IV staff but I have not yet been
appointed, though a period of 6 months passed since my

mother?s degtho
Ky oid /\fat’her‘ aged 61 years is a patient of heart

trouble and he is quite helpless to support me with the
amount of his peangion in thege hgrd dayse

I am g young man of active habitsg possessing a
sound health to discharge my duties welle I can regl gnd

write Hindl velle

I, therefore reque ¢ your gregtness to kindly

e
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take pity upon my poor aml sourceless condition and
arrange to gppoint me in Cless IV gtaff on compassionate
ground at the earliegt possible dateo

Yours faithfully,

. Sd—
Dinesh Chandra Misra
_ S/O SoBe lMigra
Dto 10-1=886e R1ly o Qe NOo 134/4
Pande ka Talab,
Lucknowe -

True Copy
Attested.

L
Bajore s, U 84D00IzLL,
Lwoaniy Ol
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In the Central Administrative Tribunal, Allshabad Bench,
| | ' 4Ilahabado
Betveen
Dinegh Chandra Misra" co Applicant
| and |
The Union of India & otherg. oo OppoPartieg,
Annexure no, ld.
To
| The Divl. Railwgy Mana.ger,
No Rall\’J&Y 9
chkn‘)ﬂo
8ir,

Regs Amointment on compassionate ground
With due deference I beg to submit as under tm

lo That I am tie only surviving son of my late mother
Sot. Yog Maté,,; an ex-employwe of yars, who died while in
service on 19-7-84.

20 That I was fully dependent on her and neither in

: L2
the life time nor gt present, I h:/a%g;\aw source of income
to meet with expenses in the hard days of dearnegsge

3o That I am young man of about 22 years of age, my
date of birth being 12-8-63, mnd I have read upto
6 standard. & I acquired gufficient knowledge in

Egnlish and Hindi and I am capgble of undertaking any work
which mgy be entrusted o mee

4, That although I hawe submitted the To,Ce of Clags
VI in original to youz; office from the schbo], 'Chandra

shiksha Niketan' in support of my date pf birth. But if
your honour findg any diffieulty in wep;

g3

Iving the dgte
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of birth, I am preparedta gubmit an affid gvit from the
Court of Law in swport of my date of birth (Copy of
ruling atﬁachedI,

Se T em fulfiiling &li the econditions for my

eppomtnserit on compassionate ground.

€o I, therefore, requesting your honair to kindly
exgmine my case in tle right perspective and gppoint me
on any sultghle pogt in Class IV servige on compassiong
grounds under your kindcontrol, I shall be highly
obliged for this ad of your kindne gso

Dated ¢ Yours faithfully,

March 25, 1986,
84/~ Dinesgh Chandre Iie

(Dinesh Chgndra Misra)
C/0 - Sangam Lal
Near Maruti Tgilor,

Lachmangen.L sTalkators Road,
Lucknowe

Irue COpy
Attestedo

V.. /,q
- K
ALV UHUA §"E’
o . ' ;.\x-)OUls,.nj’
d N U,
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In the Central Administrgtive Tribunsal, Allahabad Bench,

Allahsbade
Between
Dinegh Chandra Misra o+ Applicent.
and

The Union of InGia & otherse. oo OppoPartiese

Annexure NOo X3 15,
| III Reminder.

To
The Divl. Hlyte Menager,
Ne Rlyo’
Lucknowie
Reg: fppointment of my son named Dinesh Chandrg
- Misra on compassionate growmd in @Gass IVe

Respectfully I beg to gay that I haw already

submitted 4 spplications to you out of them 2 under xegigk
regigtered covers with 40D. regarding appoirtment of my son
ngmed Dinesh Chandra Misrg n compas sionate ground. But
ny saa has not so far been appointed and a period of more
gbowt 6 months elapsed sinc my wife's degth on 15-7-1984,
My late wife gmto Yog llays was emplo&ed as Lgdy peon in
Legal Cell of your office. _

At my repeeted re quests shri SoDo Shamma had not
filled my gsettlement forms even keeping them for a long t
and requesgted him
with himo., Then I gpproached to DoFoeCo/anml he ordered
AoSe Settlepent té give me a bunch of forms and hgnd over
the game to him duly fillede S0 I did the game thing
imediatelyo It was the duty of Welfare Inspector to get

the Setto forms filled end not the duty of D.PoO,

Shri goDo Hiswsn Sharmg kept my application for

WS



appointment of my s @ with him for a very long period
and ke did not submit hisg report for menths together.
On enquiry in the Welfsre Section it has come to light
that the file regarding gppointment is log and no
further acti® can be taken in this matter nowe

In the death cage it is the order that the quart
may be allotted to the son of the de ccased on his
gpointment in Railwaye

I gm paying the ponal rert of t ke quarter gnd
also lcéingj tle intere gt on the gratuity being it withh
by Settlement gection. Sgﬁam put to a great loss due to

this extreme fgvour of lir, Sharmse

Now the file regarding gppointment is said to be
lost and there is ncthing to degl with by Welfare secti
The case on the present issue geems as closed in the
atgenge of that file far evere

I, tlerefore , request your hmour to kindly ask
the degling elerk to trace the concerned fiie gnd
arrange to get my son appointed at a very early dagte so
that I maynct put to the gbove stated losseso This is
the degth case anml may please be expedited and dealt
with commiserablyo

Thanking you for tle same pleaseo
Yours falthfully
Sd— SoBe Migra |

Dated : 9-1-85, H/0 Late 8mto. YOg Maya
: . €Xo Lady peon
Qro Noo 134/4
; Parde ka Talab, LKO,
True Copy v «
&ttestedo
ke —

V. D. S RS |

Miooal LD, P
gy
A

b L
[+ EIEE . * ﬁ:’ h
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< In the Cemtrel Administrative Tribunal, &llshsbad Bench,
o Allahsbado
Betvween
Dinesh Chendra Misra oo Applicante
and |
The Union of India & otherseo oo OppoPartiese
18X 1] no o
b2 To |
The Divl. Hly. Manager,
NoRl@',
Lucknowe

gulyject: s Zppointment of my son nemed Dinesh
" Chandr g Misra on compasdicnate g amd

in a death cage of hig mothe r while
in gervice o

5ir, \

I beg to say with deepest grief and a very heavy
hegrt tmt I have sent 11 gpplications to your office
regarding gﬁpointment of my son named Dinesh Chendra
Migra on compaséicn;ate gramnd due to &ég:h of my wife
e late Smto Yoz Meya who vwas a Lady peon in your office
and reply to which is still aéc awaited from your honour .

Further I beg to say that my case is very simple
and utmast gemjine and 'ful.'kf and completely covers the
exigting rules of Govto, of Indig that the service on
compassiongte ground is givé,n to widow /uidovwer's son
and unmagrried daughter of the decegsed enplpyee-ﬁii:h the
cangent of widow or widower as the case may beo This is
to canpensate the children of the deceased employee on
compassionate gromd. No other relgtive or anybody else
> entitled to gervice, Bt I do not understamd the; cause

of delagy ly your office in gppointing my son on the

e



Pt

Dated t 2-4-85 Qro. No. 134/a

‘ Q(/7 ”’/

compagsimate growmd dre to degth of my wife Late Smte
Yog Maya, ex-1agly pe@ ig your office. Her death
occurred on 12-7-84. and her dgte of retirement was on

3-9-96 AoNo

It was a job o a week ar at the most a math to
Zive Service to my abow named smm being a local case but
a period of more than 8 months elapsed bu my son has not ¢

far besn gppointed in Railwaye.

I, therefore, request your honair to have g kind
pezfsona; look into my case and grange to gppolmt my
son named Dinesh Chgndra Misra in class IV staff on
compassionate ground without any further delay as the
case has already been inordinately delgyedeo

Yours faithfully,

S - SoBs Migra
/0 Late Yog Maya,

Pande ka Talab,
Lacknowe.

True Copy
attesteds

(Gor
V.D, ST 7LA
Moo YLELP s,
ALY -
B - ay.000ig L nj,
Lucenno V.
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~ , In the Centrgl Administrative Tribunal, Allahabad Ben
' | Allahabad o |
Between
Dinegh Chemdra Misra oo Applicant
| ind
" The Unim of Indig ami otherse. . oo UppoParties.
émegme HO Q_MQ
> Confident | F3th Remin der,
To |
The Divl. Rly. Manager,
NoRly, v
Lucknowe
Re: Appointment of my son name d Dinesh Chandra
., Migra on compassionate ground in the death csse
of hig motier while in gervice and payment of
encashmert of leaw passed ® in F/O my wife
. Late Smbt. Yog Mgya$|Lady peon-i.BeNoo 41 ES/4
dto 23-4-85 and Cooi"z no, 0300727 dt. 26-4-85,
8ir, ‘

Kindly refer to my 15 previous gpplieations regarding
appoihtment of my gon named Dinesh Chandra Misra on compa-
ssiomte ground and also my last registered application

> dte 11-6-85 togther with a copy of legal heir certificate

issied from the offiee of Distri & Magistrate , Lucknow in
which the full detail of my family membersg are given bt
reply to which is still awaiped from y our off.iceo It ig a
matter of deep sorrow thet ny v;ife Late gmt, Yo_g !ﬂaya died =
on 12-7-84 aml sinee then I have been writing to your
office on the subject cited to gbove but my son has not been
appointed so far nor the payment of the above mentioned

dues made to me as yeto

I, therefore request your honour to very kindly

e
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arrgige to eppoint my abow named gon as early as possibk

and also mgke the payment of my above dues to eliminate

the digtriess of the deceasd famlly going under the

narrow circustance s at presento

Dated : X0=-8-85¢

\

Trae copy
Atte Stedo

o
V. D.

i

N ITE N

AT TN A,
..ayD00lgunj,

Ly oMU,

SRR

Yoursg fait hfully,
Sel- SoBo HMisra

WQ Late Smbt, Yog May
Qro Noo. 134/4
Pande ka Talab
Lucknowe




e o,
7

In the Central Aduinistrgtive Tribunal, Allahabaed Bend,

Allahabad o
Betveen
Diregh Chandra Misra oo Applicant,
| ;d
The Uniaon of Indig & others. ec Oppotartie 3
amesure no, 38,
To , ‘
The DiWlo Rly. Manager,
Nﬁly"’:
LHCKIIOWO
Subjects Apointment of my son name d Dinesh
. Chandra Migra on ecompassion gte ground
in the death case of his mother while
in gervi e,
3ir,

I beg to invite your kind attentim towards my

16 preuiéus applications gent to yar office on ;the above
subjecto I am too much grieved gnd extreme ly sorry to gay
that I haw been comtimiusly sibmitting applications to
your office gince 12-7-34 for apointment of Iy son on
the compassionate ground but my son hss mt yet been
appointed neither any reply in referenee to thoge my
16 previous applicationg hes been reege ived by me from
your office go fare

This inordinagte delay of such log time in the
local case of gppointment on compassionagte ground is ough
ta be thought owr by the authorities concerned and

sericug action to be taken to expedite the pending ecsme 3
cese since 12th July 1984.

My wife late Smt. Yog Maya who was emp loyed in
your office as Lady peon expired an 12-7-84 and tle case
is pending in yow office ginge that time without any
Suit ghle agctim, '

An early and favourable reply in this case from
yar honoar ig mogt e arnestly requegted plegges

Yourg fgit hﬂlm
S4 - SoBolfigra

Dated : 18-9-85 /8 Late Smt, Yog Maya,
ﬂ'tge COW \ QroNo o 134/a Pande kg Talab
Atte N Lucknow, :
7o h. ey 1
T W eats

8}/::1.,, » UL wiagboos, .nj,
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In the Central Administrgtive Tribunal, Allshabad Ben

Allahaba de
Batween
Dinesh Chendra Mtsra oo Applicant
md
The Union of Indla & otherse eco OppoPartiese
fonexure Noo 39,
To |
The Divle Rly . Manager,
Noflly,
Lucknowe
Subgect: Appointment of my son namd Dinesh
~ Chandrag Misra on compagsionate ground
in the death cage of hig mother while
in service, DoRolle Qffice/LKO.
gir,

With deepegt gorrow and much grieved heart I beg
to sy that I havelzggpeatedly and con tinwusly redues-
ting your honour for tle lag one year and 4 monthsg mxs

regarding gppointment of my son on compassi nate
ground. But I much dolefully say that he has not yet
been appointe& re ither any reply on the subjed in
reference to my 19 gpplicatims has beenre ¢ciwd byme
from your honaur. h this camnectim kindly refer to
Shri £ Jitendra Frasgl, Member of Perliament letter
Noo CEJ/997 dto 2-7-85 and my registered applications
dte 18-9-85 and 15-10-85 gent to you by me.

The ap aintment of my should have been done
wit Hin a x?é‘{;éf‘n-om the date of my wife's de abh un
the usual course being a local case Of proper Lucknowe
The death of my wife Late Smt. Yog Maya warking in your

office occurred on 12-7-8t, It is presumed that no

propar gction has been taken by theg. The position

s



of the is the same as it was ig the beginning,

Under tke existing rules for gppointment on c -
pasgionate ground all over the depptts. of Govt, of
Indig irresgpective of State and Central Gowte, if an

emp lJoyee dies in gervie leaving behind his/her son,

w/m dawghter, widow/widower etec as the case may be, should

be appointed immedi grely with the consent of gurwvivor
widow or widower aml very shdrt amd quick steps should.
be taken to eliminate the griewances of the deceasd
emp Joyee's family members, but it has not besn done in
my case ingpite of so much corregpondence with your
office when there is the implicit ruleg on the pregent
igsues I have also not receivwed the fol owing payment of
ny Gecgsed wife Labe Simto Yog Maya of your office o

lo Bonus .annuntiﬁg to Rse 608045 for tip year 1983-84
2¢ Amaunt of encagshment of leaw for Rge 2175/-

3o Pay gor tihe period from 1-7-84 to 12-7-84,

I, therefore, reduest your honour to very kindly
have a personal 1wk into my cas and grrange to appoint
my son immediately asthe cse has dlready been much
delayed and also please arrange for tlp payment of the
dove mentioned dues at a very early dateo |

Ane gly and favairgble reply in this case is most
earnéstly requested plegse.
Yotrs faithfully,
Dgped : 18-11-85 /0 Late. St Yog Maya
. Qr o Noo 134/4 .

Pandey kg Talab
Luckiowe

j’uucbr\ud-

Tl —

V: D- S.’?.; :“";P?' Jg
AT : ) .

A v,
8y u Av}aqboulé&lg“

LuunidNOW,
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In the Central Adminigtrgtive Tribunal , 4llahabad Bench,

Al lahabade
Between
Dinegh Chandra Misra oo Applicant
And
The Union of India & others,. oo OppoFarties,.
dnnexure nos 20,
3 rd_Registere d reminder,
To _
The General Manager,
NoRlyo, .
Baroda House,
New Delhio
Regs 'A;pointment of my gom named Dinegh Chandrg
. Misra on compasgionate ground in a death cage
of hig mother while in gerviceeo
Sir,

Kindly refer to my prewious applicationsg dt. 9-3-84
and m 19-10-84. gent under the registered covers
addres 24 to Shri RePo Singh, General Mangger fa appoint-
ment of my son ngmed Dinesh Chandra Misra in Clagg IV

staff on compagsiongte ground,

I beg to gpproach your goodself to say that my
wife na,thad Late smt. Yog liaya who was énployed as Lady
%n peon in Deiole Office, NeHlyo, LKO expired on 19-7-34.
She had to serve more than 12 years further in Railwaye
Her gerviee has all along been Quite satisfastory. I

Have submitted a number of spplications to your office
as well a8 to DoHolMoy NeRlye, LKO for tle appointment of
Iy above son., It was a task o:_E"a week or gt the mogt
-a month to get employment in Railway but instead of

7?7 months duration he has not Yet been appointed neither

eny reply in this regard received by me even agfter the

begt efforts, T hata also made the Personal approgcheg
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with local authorities but gll in vaine

My wife name Late Smto Yog Maya was appointed as
Lady peon in DeRole Officey NoRlye, LKO by the special
favour of late Shri Lal Bahadur Shastri, Hon'ble Prime
Minigter of Indis when he had come to gee me in the seriou
condition on bed glong with my brothe r-in-lawe

iUnder the existing rules all over India irresgpective
of Central end State Govt. offices ani even in the Local ¥
Bodies offices and algo in private compsnies if any tedy ‘s
father or mother employed in ary of the Gowy. offices and
vho dies during the serwice pericd with faithful servics
hig or her gon will be appointed immediately on the
compassinate ground. I am extremely sorry to sgy that
mnder suéh clegr rules riothing has been done gs yet in
favour of my son by the Rly. administration and ke is gbil
out of employmente
I, therefore, requegt your hmour to kindly congide:
ny pooi' and pitiable case and grrgnge to igsue order to
DoRolMoy NoRlye, Lucknow to appoint my son Dinesh Chandra
Migra an gomassicnate, gramnd without any furthesr delegye
A early and favourgble reply from yaiwr offiee in th:
cass is egrnegtly requestede.
4 copy of oy wife Late Smte Yog Maya's degth certif:
cete is again sent herewithe “

Yours faithfully

Dated : 6-2-85 Sak- IS;J}Bo Misrs
| 0 Late Smbte YOg May
DA/One copy Qr. Noo 134/4,
’, Pandeyx ka Taleb
True Copy Locknow (UePeo)
attegted, :
lgﬁgﬁ/
- Vc D {.’ Vgrz’rﬁ

. ) & \“

AJA I‘E,

. u,_)Ju,a)‘_ﬁj,
R

A,
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In the Central administraive Tribunal, allshsbad Eench,
All;ahahado |

Between
Dinesh Chandra kiisra oo Applieant
| . md
The thia of Indigq & otherse. oe OppoPsrties.

fanexure Noo 274
The General Manager,
Northern Railway,
Baroda Houge,
New De& o

8iry ,
Sub: fppointmert of my son nane d Dinesh Chandra

. Misrg on eonpassionagte ground in g desgth cage
of his mother while in servicee

I beg to gpproach your honour to gsay with the
deepegt sorrow gnd a ver;ﬁx:ﬁ*m that I have sent 12 applic
tixs to your office out of them 6 applicgtions dated
9-8- 84y 10-9-84, 19-10-84, 8-11-8i, 6~2-1985 and lest
dated 11-3-85 to She RePo Singh, General Manager under
the regisgtered cowrs with 4cDe for appointment of my son
nared Dinegh Chandra Misrz on compagsionate ground and
re dy ta which is stilil awaited from your office agwell
es from DoReMe/NeRly/Lucknowe

Further I beg to sgr that my case ig very simple

‘and genuine gnd fully covers the exist ing rules of Govern-

ment of Indig that the serviece on compassicnate ground is
given to widow/widwer, son and unmerried daughter of the
decegsed emplqyee with the consent of the widw or widower
as the case may be o This ig to compengate the children
of the dgceased emplyees I do not undersgtand the cause

of delay by DRE/Lucknow in eppointing my son on the

>

-



compassionate ground due to degth of my wife late Smte
Uog Meya ex-lady peon in DRN/Lucknow. Her degh occurred
on 12-7-84 and her date of retirement wgg 3-9-1996 4LoNe

I am extremely gorry to sgy that it was g taskof a
we ek or abt the most g month to giwe employment to my
above named gon being a locsgl czse tut g period of mae
than & months elapsd but ny son hasnot so far been
gppointed,

I am sending herewith a copy of DRN/LK.'s le tter
Noo 720E/Pen/G3 dated 26/30-11-84 decided in consultation
wit h Sro DAG/LKO which is self-explenatory that Shri
Dinesh Chandra Misra is my son frommy wife late Smte Yog
Mgya who is the real clgimant and is entitled to service
@ compassimate groundo The other czndidate ig Smte
Ugha ¥igra who is the wife of my eldest son expired on
7-€-84, she had run away am living separately from my
eldest deccagsed sn since 28-2-77 has glso applied now
for service on compassionate ground which is not pe mis sible
under the rule go

I, therefore, request your hmour to very kindly
have a sympathetic look into my case and arrange to igsgue
solid instructiams to DRE/I'KQ Noﬁ.]y/h;cknow to gppoirt oy
son Dinesh Chandra Misrs on compassionate gromd without
any further delay as the case has alre gy been incrdmately

delayedo

Ycurs faithful
Da/One S84/ = : o
Dto. March 27/3/1985 (SeBo Migra)

Husband of Late Smt. Yog Mgyas
N-RLyoQreNoo 134-A,Pgnde kg Talsb

L Lucknowe
True Co
Attestedo
ok —
V. D S‘"’"’" ?r,q
l) D ‘..
Aty vf')u- D

D
© dag

5‘/)'.‘3 " } 4l A'V]aqbooladnj’
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In the Centrdl Administrgtive Trimmal, Allahebad Be nch,
ﬂn&ﬁ&h&io
Between
Dinegh Chandra Misrs ce APplicgnte
And
The Union of Indig & others. oo Oppo.Partiesge
Amexure Noo, 22.
2 . Begigtered,
To |
The Genera.l Msngger,
Norly, Baroda House, New Delhi.
Regs Appointmem‘!; of my son ngmed Dinesh. Chandra
. Migre on compessicnate ground in g death case
of his mother while in gervic.
gir,

I beg to invite your kind attention with deep
gorrow tovards my 15 previcus gpplications to your office
and ocut of them ¢ gpplicet ions under the registered covers
with AoDo to Hon'ble RePo Singh, Gener gl Manager, NoRlye.,
Barodé Houge, New Delhi by name It is regretted that
reply to vahich is gtill awaited £r om yar officee

I am sending herewith a copy of Legal heir certifi-;
cate igsued y the Distrid Eiagiatrate/Lucmow in which
it ig clearly mentioned thst Dinesh Chandra Misra is tle
s@ of the de ceased employee namd Late Smt. Yog Maya wh
was working s Lady peon in Do Holde Offlce, NoRlyo ,I.suckno
and expired on 12-7-840

In this eonrection I have also sent g number of
applicatimsg to DoRoM/‘LKOAtQ appoint my son in clags IV
stsff but I hag not so far been appointed though a
per ipd of near about one year ig going to-passo The ¢
ig still pending with DeRlele Office/LKO without any

specific cause.o
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I, therefore, request your goodness to very kindly
peruse the attached copy of tle legal heir certificate
igsue by DWLKD showing the full detgil of the family
members of’the deceased employee Late Smbo # Yog Haya
and grrange toc igsue ingtructions ‘to DRN/LKO to appoint
Iy son ngmed Dinesgh Chandra Misra without amy further

delay °

Dated: 14-6~-85
Da/0ne epyo

Yours faithfully

- Sd-§0Be Migra
H/O Lgte smt, Yog Mgye
Rly Qee NOo 134/4
Pande ka Talab
Lucknow (UoPo)

True Copy
Attesgte do

e
V.D. SETI?LA

1 ... i .
AT,
8. A.‘.aqboo!éanj,
LUCKNGQ W. )




True Copy
Attested
.ld
vy M/
7. D. SETI7T A

MoAL LD b DD A
A,
AI}‘. -”:'ATE,
Yo ’aqboo!g,:-.uj,
UGCKNOW,

3

N\
5%

In the Central Adminigtrgtive Tribunsl, Allahabad Bench,

Alla habade
Between
Dinesh Chandrg Misrag ce Applicente.
And

The Union of Indig & otherse oo OppoPartieseo

Annexure NO o 230

Regigteredo . J8th Beminder.

To ' - |

The General Mansger,

Nacthern Railwsy,

Brodg House,

New Delhi.

Subject s Appointment of my san ngmed Dinesh Chandra
. . Nigra on compassiongte ground in the death

case of his mother while in gervieceo

8irg

I bag to gay with deep and extreme sorrow thet I
have submitted 18 applicatim g to your honour fr appoint-
ment of my above named son on - compggsionate ground with the
fullest hope that some justifications will be offered by

your radiating focus of yowr autharity btut my son has nd
8o far besn gppointed neither any reply on the sub.;ieet has
been received by me as yet from your office. My wife late
Smbte YOg Maya was employed as Lady peon in DoRoMe Office,
No Railway, Lucknow and expired on 12-7-84. 4 period of on
year and two months elapsed ginee the ease is under
re frence without any progress. This inordinate delaa in
the cage of gppointment on compassionate ground is liable
to be taken from tie staff at fault. |

im I, therefore, reqﬁest your honour to very kindly
have a sympathetic look in my case and arrgnge to issue

foreible ingtructims to DeRoMo, NeHlye, Lucknow to appoint
my son named Dine sh
any further delay.

- An early and favourable reply from your haour ig
mogt. earnestly requested p kase,

Chamira Misra on a suitable post wittho

Yourg faith
Dated : 6-9-85, Sd -5 Biisrg, vfully

Husband of late gmtoYog Maya ,

Mam  w P -~ P
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T In the Oentral XMmin igtrative Tribunal, Allahabad Bencby
Allahabade
Between
Dinesh Chandra Misra | oo Applicant
I S
The Union of India & otieTse oo Oppo?artieso,
| 'Begg,'gtered with aoDe
¥ To

The General Manager,

No Rlye,

Baroda Huse,

New Delhi.

Fes Apointmert of my son namd Dinesh Clandra

~ Misra on compassimate ground in the degth
case of hig mother while in gervice, DoBoMo
NoRly Office 4 Lucknowe :

SiI‘, »

Your kind gttentim is invited towards my applica-
tiong dt, 12-10-84, 8-11-84, 6-2-35, 11-3-85, 23-3-85, IR
16-4-85, 14 -5-85, 14~6-85, 24-6-85, 6-8-85, 6-9-85, .3-10-85
30=10=-, 2-12-85 and 2-1-86 gant to your office under

_ ‘g the registered covers with Ao but my agbove named gon has

not 8o far been gppointed on ﬁhe compas giongte ground
ne ither gay reply to thig e ffect recdived by me from
your office inspite of having so0 much corre gpénience

on the gubjecte '

The degth of my wife named late Smto. Yoz Maya was
occurred on 12-7-84 and the case for gppointment of my
sc;n on the compagsionagte ground isg un der carresp mdence
with your office ginee thai: time o It is not underst cod
difficulties are arising in the way of my sons's appointe

¥ mente I have got only me son now for wiem I ha.ve already



&

given my congent.

There are orders on tle clear undergtanding if an
employee dieg in service his/her son, unmrried

d ughterg, widow /widower as the case may be shawld

be gppointed immediately to elimingte the distress of

thgt family with the congent of the gurvivor widow or

widower. A copy Oof death certificate and the detail of
members

family/ mskeccs given by the Digtrict Magistrate have

been thrice sent to yaar o;ff’iceo

I, therefore, request your honour to very kindly
Rhave g sympathetic look into thi#s long outstamling case
and arrgnge to igsie ingtructions to DeHello y NeRly/
1KO to gppoint my above named s inmédiatelyo

- Yours faithfully
Sol- SeBe lisra
Dated : 11-2-86 H/0 Lagte Siot. Yog Maya

Qr o Noo 134/4, Pande ka Talab,
Locknog (UePo)

Hus Gy
ARG |
o —
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In
Registratim No, 213 of 1987
Betwsen
Dinesh Chandra «isra .. .. Petitimer,

Vs,

Unim of India and
others.. se oo+ Respadents,

I, the depmsnt above ngmed do hereby sdlemnly

ffir sd state o ozth zs wder:

1, That tte depment is respmdent No. 1 in the
above noted case and as such hs is acquainted with the

facts of ths case depossd to belaow:

filed by Dimesh Chzndra ilisrg and hzve understood thes contents

e m& 2. That I have gme tlrough the camtents of petitim

and give below Papawisa raply:

3 That the cantert s of paragraph No.l of tie petitim

&reo not admitted as stated. It is wrong to say that Linesh
vhenara was the aly swviver of Smt. Lognaya. The date of oirth
of “mt. {ogmaya is 24.3.1938 and she wes dwe to attain the age

of supergmuatin on 31,3,1996., Shes diet| of a natur:i death

w3

v
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@ 12,7498L while in service leaging behind the fadllowing

depsndents,
i) Sri Shyam Bahedwr tfisra lusband Retd, Railwgy &<
aged about 60.,1/2 ysars, Servant. A/%

ii) Shri Satish Chandra wisra,
Aged abaut 27 ysars, sm died n 7.6 1984

iii)Shri Dinesh Chandra Misrs,
aged about 21 ysars, Sa

iv)Smt. AshaRani, aged zbout
30 years. Married daughter.

v) Kamlesh Kunari, aged about
28 years, ~d0o=

vi) Ushg Misrag aged about
26 yvears, ~do=-

Le Thst the caatents of Paragraph Nos. 2 #1d 3 need

™4

no reply.

4

5 That ‘bhe catents pf Paragraph No. L are not

admitted a8 stated, It is v:ortmk_ﬁ.le to menti @ that Shri

Dinesh Chandra disrassm of Shri §.B. Misry passed class VI fram
Chendra Siksha Nike tan Su?hash Nagar, _DugaWan, lucknos in the

5;881' 1978 and the trapisfer certificate issued by the school shows
his date of birthyas written in tie recard, as 12.8.1963, The
afaresaid trasfer certificats was issued on 8.1,1982. 1In another
Scholars register snd Transfer Certificate issued m 31,.8.,198L by
Hagd Master Hindu Bal Vidk}lalaya Siri Dinesh Chandra Hisra sen of
Siri Shyan Behari Misra, 27k, Duggwen, Lucknow has bsen shown
admitted in this Institutiaa o 9.7-1973 in lass II and removad fram
there @ 30.8.198) after passing classs If m é0.5l97h. In this
T.L. the dot2 of hwirth of Shri Dinesh Chadrs Misra is recorded as

12,867 ;nd under the reading "last Institutia attended private is

indicated . Patter's ngme in bobh ths TCs. differs, Different TCs.

and di fferent date of virth indicates, submitted by the applicant.,
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6. That in reply to paragraph No. 5 of tie

petitim it is sutmitted that according to extent arders of Rallway
Boerd mly the blood relatims of tip deceased Railway employees are
eligible far appointment m capassimagte growmds, Altnough Sihri
Dinesh Chsndrc ilisra S/0Shri §.8. Misra, Yogmaya, is eligitle, bub
since the TC issuvad _by Chuanara Sikshy Nj.ketan, Lucknow hgs not bsen
verifisd md ;.s farged me, e peiiticner is not eligibE.eA for

~ -
‘appointment @ canpassimate & ounds,

e That in reply to paragrzph No. 6 of the petitim it is
submitted that the applicant has not been comsigersd far appdintment
@ canpaSsimgte grourds to gorernment service by the competent

autharity.

8. That in reply to cantents of paragraphs No. 7& 8 it is
sutmitted that the case of tie applicant was cmisidered by the competent
autharity and was finally r. jected. Thaspplicant was informed avout

the positim of the case through of fice lettar dated 10,9.1986.

9. That the contents of paragroph 9 of the petitian are wrong,
Ience denied. The case of applicent!s was fingally decided in

September, 1986 mnd hewas duly informed through office latter N o;
E/WB/ACG/R580 dated 10.9,1986 about the rejectim of His case for
appointment @ compassionate gromds by the canpatent autherity,

10. That in reply to contents of paragrsphsio. ,12 md.13, it is

- Submitted that the applicant failsd to Produce proper certdficates in
Proof of ags nd educati mal qualificatims md the Papsra subnitted by
him vere not found werified amd foud forged, as su¢h his casa for

appointment o compassim ate gromnds had basen ra jected oy the canpetent
ﬁa’uthcrity.
Al

27
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11, That the contents of paragraphs No. 1k and 15 are not
admitted and the sgns will bs raplied suitobly at the tims of

final rearing.

12, That in reply to cantents of paragfaph No. 16 of the
petitiom it is submitted that Smt. Usha Misra widow of pre-decsased
s of Late Log Haya has represented for her appointment to ciass IV
post m compassionate ground and payment of PF and Group Insurance
auount etc, of settlement of cues of her mother-in-l v, AS she was
not a blocd rel@ticn of Late Smt, Yognaya , she was not fand
eliglble for appointment m compsssionate grounds. Any how tie
payment of PF znd group inswra ce has besn made s5 under:

PF Dues: Payment made in equal sharas to Smt,Usha idsra widow

of prg-decezsed sm gnd Shri Shyan Bahadur misrg
husbgnd of the deceased viz Rs.507.50P each on 18.1.85,

Group Payment made in equal shares as stated above i,e.
Insurance: ., . .
E%5115,50 to each under the rules.

13, That in reply to camtents of paragraph No. 17 mmd 18

of the writ petition, it is stated that @ receipt of Shri AL Shama
SPO (R) Headquerters Cffice, Barodas House, New Delli's D.0. letter
Ko . L45-E/C/7-65/1C /L0697 /5SB dated March'@ and in the fae of
report of Sr.tklfare Inspactar at Anrexure 'A!' me more abtempt was
made Lo cantbsct the School autharities of Chendra Siksha Nikstan,
Lucknow far re~verificatiam of TC far widch the Senicr Welfzre
Inspector wss again deputed, whos? repart almgvith the references

of Serisl Numbers quoted thersin is sttached at Annexwre 'BY.

Reparts of Seniar Yelfare Inspecter indicates that from the
vory beginning fargery hzs bsen adopted befare entering into ths
govarnmsnt job, Henes hs Was not camsidered fit for appdintzent to
govarnment sarvice.

v
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1. That in reply to contents of paragr-ph No. 19 of the
petitia it is sumitted that in the Schodl TC of passing Class II
in the year 1973-7h4 issuad on 3L.8.198L by the Principal findu Bal
Vidayalaya, :'Eauclmow, the date of birth of Stri Dinaesh Chaﬁc"fx*a sisra
is shown as 12,8467, In that T.0. his fatier's ngee is mentimed
as Otri Shyan Behari ifisrg resident of 274, :)t;ga,Waﬁ, Lucinow. ‘f’t
is also indicgted therein that the Scholar hsd not attended any
lest Institutim and studied privately. In anctier TC of pessing
Class VI in the year 197';?-78 isswd on 8.4.82 by the Head Mistress
Chendre Siksha Hiketan , Lucknav, the date of birth of Shri Dinesh
Chandra disry is shown as 12,863 sd Father's nane indicates as

Shri S .8, lisra, 274 Dugavan, Lucknow,

lhat in wrdar to varify tha genuineness of scholar
register snd traysfar certificate dc.ted 84,1982, a letter was ssnt
to the Haod Mistress, Chandra Shiksha Nileten, Lucinos tirough this
office letter No. BMB/ACG/BL~7-20 dated 19,12 .82;.' reguesting her to

glve full co-operatim to ths Yelfare nSpac’oor of this of fice in

) ver:.i‘ymg the szid 1TC but she feziled Yo cowcpera®®@ and no rescxrd to

4 prove the genuineness of schdlar register snd wapsfer certifica:te

B

dgted 8.1.82 were shomm %o him. Tie welfare Inspsctor was again
deputed, but the School Autharities did not show the relasvant record
to him.  Thg mistrict Basic 3duwcstion Officer, Lucknow to whan a
reference w5 made in this cairectim andiintimated tirough Hs
lotter No, AdWi-I/1ia/L061/85-86 dated £.9.85 that the School Chaidrs
Sikshs Nikestan Dugawsn, Luclnow is not recarnized. Hence in the
circunstgnces, the 1C issued by the Principsl sxas mxk canoct be

velid and it is forged ae,

S
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I, ‘gw M‘é"m\/v s of
aged about }g/‘-réwor}dng as A W -0 in the

office, do hereby verii‘y that the caatents of psras Nos, I, I~

are true to my porsmnel knowledge and parc_s 2T 3
Ferudskd of popo~g
beli :ved to be trua q% legzl advice and that I have not
r : _

supres2ed any materigl fact,

@a’wz@ of the applicent.
Date: Q/}/( ‘1\ 8 7

Plzcs:

e
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Rogt~- Verifirstton of Tore ~nA Gt 2o inven
precuced by °hri 5inegh Srendyo Higro §/o
.'hl‘l 8.9~ Y"’.f“. ®

L KR 3

On desth of ¢mt. Yog Mays ex "eon of DRR's OFffico, f
L¥0 Shri §.B. Misra arplied for srpointrent of chri Finegh .
Ahandra Mysra stating hin as the gon of his wife Ent. Yog

Maya nlong w'th the anplicetlon of &hri Tinesh Chandrg VioPn :
‘and nroducod the original T«L e from Chendfa Shiksha Bikolale i
Dugewan, Lucknowve C '

: In his aprlication ¢hri Dinech Chandra hrs atatod

' thnt he 1s the only son end has not nentioned regard ng
hig father. On receipt of another .certificato from Shri
Dinesh “handma Misra's sister-in-lev of snt. l'sha Migra t)/0
gatish Chandra Mishra both brothers of shrl Dinesh Chandra
Misra, the genuiness of T.C, vas to be verified. For thio
job I contacted Head Mistress and the Msnager of Chandra
chiksha Viketnan on 9.8, & 14,.2.84, But no ce-cperaticn woo
Gi::: by the school authorities._Consequently a lottor wao
ur GNoe w o ‘ . .

T vigited the sald school on 12.11.84 and on G3.11.838.
Pvery tine the lrdy reon of school catte to the deorg end RON
oo that tho Nepd Mistress is out, Any hov on 19.1%,84, I withe
ocut knocking the door entereﬂg the school sucdently T could ’

¢the Head Mistress vas )

here. The Hesd Mistreee 814 mot 4
sgreo to receive the letter nor she vwas premared teshow_agg b
docunent of her school., the nsked me to cone on 27.12 .84 vhon
the Manager of the school woul@ be available at lucknow and

on 27.12.84 T ngain visited the schéol put 4t was closcd ﬁ

0lso to send tho letter by rost, "

oron the perusal of fha T.C, producod by Shri £.B. Histq
8hysn Bihari Misra ox. sr.lerk of DRM's Office, Luckngy and.’
onothop proéuccéd by bnt, Usha Migra the widow of the alder ;
pon of tho doconsed sot, Yog Mayg, the datc eof birth of sl ¢
Pinech “handrn Wipgra diffors from oach othor fathep's nsalo Lar
ghri C.B. Misra vhero ag it 1s ghri Shyes Bihari Misrg. The
homo oddrosg is tho ormo in both.the T.L.8. -

Tho app lieationg cubnitted by Sot,. Ucha Misra gtated .
thot Ehri Shyen Doho@y Misra 4o not tho father of shrd &
Dincoh Chendrs Mipra vho has rpplied for rppointnent, ;{

L

i

fn hic oun pottlcaent povors shri Shyan Hahadur Misrs'
Og Clerh of H.B. Cection vho retired fron gorvico on 31.3.84
gevo hip seno hooo addrosg ns glvon in both the Co(Vin
gagowon, Lucknou) uhilc Bot. Yog'Mayo vog living in Rlye. o
2. Y0.13¢/4 Pundoy o Telob, Wieknov for 1aot co nsny yoor's

gl G.H. Miora §p not preporod to dicclosa tho [
Cue cddvoop of hig fatherein. lrv of hig firnt wvife Shri Roa vy
duvd 68cd §n 1850 as voll oo tho‘aﬂéPOgn of shrl Rshauh ’

Uhoibvo Pilgro the ool fvon Bote Roo Rotls : /f:
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Cn 12.7.85 when T agntn visited no Schootl Teacher
w88 avallable In the School. chrd K.R., Mistra who ig the
Manager of the chool and runs his clinic in the School
Building was contpcted and asked to show the required
documents tut he £riled te do st and .stmnly acknowledged.
The Pead '"1strecs wes not present on that dnte also,

Further I visited the tchool on 26.7.85 and the

document called for were shown to me as“Tollows;-

(1) The Mannger stated that the School was registered
it not recognised. Neither he showed the refisteration
Wo. and nor cenfirmed the fact #n varktng writing on
ny demand, ‘ . )

(2) He showed the scholar register wheretn the date of
birth was recopded on 12.8.83 as shown in the TL .
f1led.ft %o adntsgion form from which schokr
reglster tg nrep nred was also geen. There was aver-.
#riting on the date of birth. ang no. fnit4,T of the
gurrdian/fatharfshry s.8. Mlisra) was recorded tharein.
The admicston epnltcntion farn, the name of father of
&hr1 Dinesh Chandrs vas written A S.B. Misra, The 2Akg
bone addrecsg vin 274 Ittgavan Luc know, Thus the COPrecta-
ness of naq ns roinled cut and: st411 cruld not be
cortatned,

The sttenduncea Fegtater and resnlt eard pertaining to
reriod Ehrt Dinesh Chndre teac in hig febool, nige courld not
be shown by hig stating that 1t wvere too ola recordg and not
nvailehla,

Ffforts vere wade to check the aimisstion anplicntfon
foro pubmitted in Hindu Bal Vid wla{a where Shri Dinegh
Chandra read unte 11 “lars and hig ather's name hns been
Fecorded therg ws C}y.o Witary mishrs but the Hend Mistregs
of that ECLOU? .LSF'}E“EZMfUTEEl“k ating tht she has
d1friculey in swarChing gucl oy recurd,

Fpart frow the gtuve factl 18 1 . inted Sut that
Chondru Llksna Yikelan Seheal fs nelts o Tecognlsed ag
Prisery nce Junior Bigh Lohoul and Lot subivals are auwt
tuttericid Yo fasue Trencforsy SerPLIrir gty , The P.C. 16 uod
te thart Lyagesl, “hoanarg Mighry o of VY Clsas Basaed 1.0, »
dr. Figh { glwed slendaprd,

Iy vipw wf the abeve the T.0. guba tled Ly the
Bendd altoh dbee Ml o posr L be o v.itd ope. Thia n.. ..
sunflrnseg Ly 241, Wastau Llhate adlil: rt, o bkiew,

IR
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In the Central administrative Tribunal, Allshabad,
Lucknow Circyit Bench, Lucknow

<

g{}

A0
Diﬂ;sh Cha;dra Misra B o;applic;nt;
' . _ Versus , S
Qkﬁlajvééagybvgfvfb‘ The Union of India & otherso oo OppoParties,
‘ “& ‘WMWWM B;@.strat;ion Noe 213/1987

FoFe 9-5-1989o

Reoinder on behalf of the spplicant against
the counter-sffidavit dsted Nil of the

opposite parties,

. v o= — © o~

The gpplicant most respectfully begs to submit :-
1o That the contents of pars 1 of the connter-reply
need no comments,
2o That the contents of para 2 of the eounter
affidavit need no remerks.

3o Thab the contents of para 3 of the counter reply 8¢
on far as they are inconsi stent with those of para 1

of the applicgtion are denledo It mgy be, howevsr,

cdded that 8rl SoBo Mlsra, applicant's father also .
died ;;Z;W Smto_ushg Misra is not tge_marrigd daugﬁter
of ;aye Smto yog E&?@_but.shg'isﬁftpg daughtegjig-léw
of'phg_Qeceasgd and she is not keeping good relation

with the gpplicsnt and is residing.geparately w&%h;fhé

W
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Sonewhere elses  The two married T
/mp.’kmnnﬁo ihaxxnxaxmxi&in@mxkh [daughters Smto 4sha

Rani end Kgmlesh Kumgri gre also not residing with the
applicante They are residing with their husbands
somewhere else. The gpplieant is the only son left
as an orphen with no source of income of his own or

from any other source. He is passing his days in

distress,
4, That the contents of para 4 need no conment%
5o That the contents of para & of the counter

80 far as they are inconsistent with psra 4 of the

Spplication gre denied and those of para 4 of the
application are re-itersted. It is noteworthy to.
mention that the respondent noo 3 bimself admits in
para 2 of Annexure Noo B to his counter-affldavit

o e e s e - B .

that  the Welfare InSpector ‘eoncerned verlfied the date
of birth and educational oua.nﬁcation of the applicant
from the orlginaiez\fgkgister of Chandra §§ﬁ_.ksha Niketan,
Lucknow on 25-7-1985, whereas the comtents of ToCo
gl}eggg} to be from ‘Hindu Bal Vidyglayg, ngclfpowm were neves
got verified by the Sald Welfare Inspector as is
gglf;efglapggoi-y from _the:‘same__ report dated 19_-8-1.985

in pars 8 thereofo The respondent noo 3 gppesrs

to bave not gpplied his mind to the true facts of the
caseo In face of a verified Transfer Cer;;_ificate/ .
from Chendra Shiksha Nigetan the unverified ToCo from
Hindu Bel Vidyalaya, elleged t0 be {new there is

quite meaningless gnd ecgmnot be campared and relied upon,

6o That the contents of parz 6 go far 28 they are

incOnsistent with those of pawn 6 of the petition are

wrong gnd deniedo ¥hen the cont

oy

°nts of annexure noo 4
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of the petition of_‘the_wappl_icant_ tally with those of'w th_e
origingl Scholar Register checked by the Welfare Inspector
as per report dated 19-8-1985 recorded in pare 2 of the
Annexure-B t0 the counter then it is quite wrong and )
baseless to allege that T.C. from Chandra Shiksha Niketan,
Lucknow hac not been verified gnd is & foz'ged One and ‘
petitioner is not eligible for appointment on compaseionate
groundo,

o o That the contents of para 7 are not m ‘
conformity with the contents of para 6 of the petitlon,
hence they sre gquite wrong ‘and denied,

8o That the contentq of para 8 of the counter- |
affidavit being not in conformity wlth those of ' pare 7?7 of
the petltlon of the eppll(!ant qeﬂdeniedo va__s_z_*'egard%e_
contente .of para 8 of the counter it ies admitted that
the petitioner was informed by a letter dgted 10-9-1986
rejecting his claim at a very distsznt dgteo

So L That the contents of pera 9 of the counter

are qnite wrong and denledo | The applicant sent a legal
notice dated 30-4-2.986 to the reSpondents and his claim
was re.lected as late as 10-9-1986 efter ﬁe&erf the legal ne
notice to themo

100 N That the contents of pare 10 of the ccunter, 8o
far as they are inconsistent with thcse of paras 11, 12 gnd 1s
of the ‘petit:liog of the applicant are quite wrong,
:bnco:_rrect»avnd emphatically denied in view of the replies

detailed in paras 5 and 6 and i3 of thic rejoinder,

ol
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1lo _ That the contents of pgras 14 end 18 of the
petition are T e-iterated and those of pere ll so far

a8 they are incaonsistent with the paras 14 and 18 of the
petition gre denied,

12, That the contents of para 12 need no commentse.

136 (1) That the contents of para 13 of the counterbreply
so fhr as they are inconsistent with those of paras 17
end 18 of the petition are denledo

) (11) The eligibilityof the appllcant for his o
qppointment in Class IV service stands already deC1ded by
$ri 4.Po uharma's Do0e letter dated »11’3f;985 (annexgre
noo 7 of the petition) referred to gnd admitted in first

part of para par# 13 of the counters

(11) 28 regards 2nd part of this para of the counter-
reply the contents of annexure no. 4 of the petition
werevchecged pgutbe wg;fére InSpectqr With.th? original
 Scholar Regleter of the 'Chandra Shiksha Niketan' and
 found exactly the same a8 produced by the pebiticmer as
is gluitted by him in his refrt inpara (2) of smnesure
Noo B of the counter. The contents cflg_anne;urewnoo 4
of the petition with regard to date of birth and other
particulars get thus verified. To compare the contents o
this gunexure noo4 of the petition with any other ToCo
alleged to be from ' Hindu Bsl Vidyslaya', which the
applicant has ggygr'produced_t9 §§§ respondent noo 3 and
mpicghs absolutely wrong ;en§‘depied;by bim, is an
unverified'fggo and appears towheﬂtheAmischigf_af
smgo Usha Misra, applicantfs Bhabhi_whe is deadly agains
‘the gpplicant and is wholly intérested in hér own

28
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@ppointuent end has been trying tooth and nail to
ap_gli_t:_&pt’_s case :g,}ect_:ﬁe_eg'vby poisoning the ears of
the officials of respondent no, 3,

iv}N _ Leaving this aside thg gpplicant has file
AONeXUre noo. 6 _in this Hon'ble Tribunal and it was
élso produced befqre the reSpondent‘ N0e 3o This
certlflcate is a certlf’lc&te from the Distmct |
Magistrgte, I.ucknow and is based on the report date
1—1-1985 of his Tehsildaro aqgordf;ng to this
cert\:_._fic'ate datgé ;@-l—;esﬁwthe age qf t:,h_? apgligan
is _shown as 21 yearso If we calculate t.hg age of
the spplicant according to the date of birth s
recorded in Scholar Register o (Chandra Shiksha
m’.kete;n, Lucknow in amnexure no, 4 of the petition
the age comestg-‘-les& (date of report of Tehsilde
minus 12-8-63Ldate of birth of the petitioner as pes
ToCo of school) a1 years 4 months and 1o day\}

21 yearso The aze of tbe petltioner being 21 years
1-1-1986 s fully yerified and confirmed by thie
GMIEXUT® BOo 6 Of the petition gnd it being g
Sertificabe from the District Magistrate, Lucknow
18 the most suthentic record of the date of birth &
the epplicent end cen not be challenged by eny
*uthority in any offices It fully establishes

the fact that applicant's date of birth is 12-8-63,

v) ~ In the absence of any est 6b118hed act of
tampering ’ maniptﬁ,ation ,dlstortlon, disﬁgurlng or
forgery agginst the petltioner by the reSpondent
noo 3 it I cannot be S&ld that the applicant has

n anyway conmitted en act of forgery and to re.}ect

ot~
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his genuine cese on this wrong and baseless ellegaticr
is quite wrong, incorrect and causes great pr‘e.}udice
to himo 1 The cont_ente of To Co produced by tbe o
petitioner (annexure noe 4) ere ful.ly verifled with ¢
original Schozar Register of the Chandra Shlksha
Niketan and they can nob be compared w1th en unverifﬁ
contents of ToCo alleged to be from Hindu Bal
Vidyalayao

14o (i) Ehat the contents of para l4pmdx of the _
countier -reply and those of the report dabed 1-0-85
(annexure noo B of the counter) being contradictory
nrevc;nite_m:ong and denied. The contents of pars 19
of the petition gre re-iteratedo.

- - - - R e n - .- L - P - o -

ii) L _That the School' Chandr& Shiksha Iil’iketan'
is a reglstered one gsper para (1) of the report
(anmnexure B to the counter) and in face of the
certiflcate dated 15-1-19 85 from District laglstrate
Lucknow showing the applicent's age as 21 years on
1;1e;985¢ No further proof remains wanting end it

is fully confirmed.

(1i1)  In vdew of the detailed reply in paras
'5_676‘ andl:s of the rejoinder no further comments

ear Necessarye
sy WWWMW“
/ Lucknow, dgted : : . : y
4. 5 89 hpplicant.

/

Yegiﬁcationg T T
~ - I, DsCo Misra, the gpplicant do hereby verif
that the contente of pares 1 to 14 with its sub-pare
are true ke partly to my-own knowledge snd partly or

the basis of legal admceg I have not concealed anyt
materialo .

- Signed and verified this 4 & daypf a@—r-l-l
1989 at Lucknowo &P T

Cw e

Lucknow, dagted WWM W
L s+ 1989, o
W fpplicent , /

-
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In the Centrsl Aiministrntive Tribunal, fllahabad. %i}
Lucknow Circuit Ben@h, Lucknow.
Cm o N 53’%50%
Dinth Chandrs ifisra. soo eses sses !pplicant.
The Union of Indin « Others ,,Ys' ?s,,, «ees Respondents,

Registration No. 213/1987.
F.F. 19.1.90.

The spplic=nt most rospectfully begs to bubmit"

(1). Thet the npolicrnt submitted & true copy the Trensfer
certificrte (anncxure'uo.4) besring nis d=te of birth,
educrtion~l quelificstion 2nd other narticulsrs from
School. 'Chendre Siksha Hiketsn' Lucknow duly signed
by the Sechool s~uthority with the seal of ths s»id school
»rffixed thereun ns mentioned in pears 19 of his applie~tion
drted 21.2,87 vhich 15 on record of this Jon'ble Tribunsl,

(2) Tu»t the snrid cosy of i the Irrnsfer Certificstc as nentioned
in prr» 1 ?bove is in btue custedy of the Division~l Reiluay
“anager, lorthern gailwry, Lucmow, the Respondent No. 3.

(3) Thrt in the interest of justice it 1s sbsolutely neces*ﬂry
to file the s=id copy of the 'Iransfer Certificate' in
the Lion'ble Iribunrl pas the cosy =s e7pesrs as annepure
Jo. 4 ot prge 18 does not distinctly besr the seal and
signaturc of the suthority of the s»id schcol »slthough the
same distinctly appears 1n the 'Trensfer Certificnte!
filed in the office cf the Divisionel Rellway lL~ne_er,
worthern aailuay, Luc'mou, tae respondent mo. 3.

It is, therefore, prayed thst the Hon'ble Tribunal be
grnciously aslersed to direct the Divisional Reilwry ¥onrger,
Jorthern Reiluvsy, Luc mow the resjondent wro. 3 through his
counsal to file the rcquisite Ir~nsfer Certificete in the
Hon'ble Tribunsl. Lucknows

Loetonass [g&l@

Dt. légllﬂb | ( v.D. Shﬁﬁi;/;;dVOCate

Counsel for the =policent
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In the Central Adminlstrative Tribunal, Allahabad.

Lucknow Uircuit Benéh, Lucknow.
C-M. P No 32]G0( 9
Dinesh Chandra Misra. sese ceee «es. MApplicant.
VS'O

® ® 0

The Union of India & Others Vss. . <+« Respondents

Registration No. 213/1987.
F.F. 19.1.90,

The applicant most respectfully begs to submit:-

(1). That the applicant submitted a true copy the Trensfer
Certificate .annexure no.4) bearing his date of birth,
educational qualificstion and other particulars from
School. fChandra Siksha Niketen' Lucknow duly signed
by the School suthority with the seal of the said school
affixed thereun as mentioned in pars 19 of his application
dated 21.2.87 which is on record of this Hon'ble Tribunal.

(2) Thet the said copy of the Transfer Certificate as mentioned
in para 1 above is in tuae custody of the Divisional Reilway
Manager, Northern Railwey, Lucknow, the Respondent No. 3.

(3) That in the interest of justice it is absolutely necessary
to file the said copy of the 'Trensfer Certificate' in
the Hon'ble Tribunal as the Copy,as appears as annesure
No. 4 at page 18,does not distinctly bear the seal and
signature of the authority of the said school although the
same distinctly appears in the *'Transfer Certificate!
filed in the office of the Divisional Reilway Manager,
Northern Railway, Lucknow, the respondent wo. 3.

It is, therefore, prayed that the Hon'ble Tribunal be
graciously pleased to direct the Divisional Reilway Manager,
Northern Rasilway, Lucknow the respondent mo. 3 througn his
counsel to file the requisite Treansfer Certificate in the
Hon'ble Tribunsl. Lucknow.

Lo
Dt. __lel Mo ( v.D. Shuklaz )advocate
. N Counsel for the applicant
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IN THE CENTRAL ADMINISTRATIVE  TRISUNAL. AT ALLAHADBAD
CIRCUIT BENCH, GANDHI DBHAWAN
LUCKNOW '

Rkt

No , CAT /CB, LKO/  Dated ¢ X\

Registration No. £\1 of 1’“3?1

A' c.M hye _hApplicant
Versus A
\ V.0 A a

Respondent 's

To

¢ 5D Veans
by G

Li&b&*qﬁq\ L

Please take notice that the applicant above
named has presented an application s—copy whereof—is enclosed.
_ h@em.—th which has been registered in this Tribunal and the
Tribunal has fixed ___&D - day of _ | _ 1999 fer
_The Humble Thbunel oy Jiected Ua avpon deni
T aubly & edy g St oot o e ot

UAVKWN Ure andb U .

If no, appearence is made on your behalfrﬂ your

pleader or by some one duly authorised to ACL and plead on
your in the sald appllce 1on, it will be heard and decided in
your absence.,

- Given under foy hand and the seal of the Tribunal
(\. / N o .
p}' N ~ For DEPUTY REGISTRAR
dinesh/ ¢ On Y < | - |
QC‘Q\;}\ ‘ {!: . ’ A Iy
’ . SR (& P, . v s aany,
) \\\' . . i | SRRV .
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In the court of Adminigtrative rribinal, Allahabad Bench,
£11ahabads |

Hegistratim Noo 213870 -

Between

Dinesh Chandra Misra . e applicant
‘and | |
1o The Union of India, _
Through the General Manager, B
Northern Railvay, Head Querters Office,
Bgroda House, New Delhi.
2¢ The General mgnagfer,
Northern Railway, )
'Head Quarters Uffice, Barode House,
New Delhio f . -
30 The Diwiaional Railmy ﬁﬂ&nager, l
'Northern Railnay, .

} Divigional Rallway Bgnager's office,
<0 Sudick Hazrstganj, Luckn owe \ |
Tt S idou‘pw“ | 900 Hespondentso.
Lisk #us apph S ' e N
with val(fus papers v : ‘ - L &
a‘;{m\g - dor love foplieation. for amendment of applicatiam
v, S o
+22/ & ‘97 Q/S 7@7{/&‘?’3 k Q—"( ggp_ed 2—;3_:19820
kajmc;f;\d / /"/c’h 1bole C(M'//A
he appllcent mogt respectmlly begs to submlt te
[.3 lo lhat the appllcant has ma,dvertently 1ﬁpleaded
) Migtress ‘
W *The Head/Miskriez, Chanmira Shiksha Niketan School,
2

Subhash ﬁarg, Dugawan, Lucknovs, as.respondent no. 4 in the

aforesaid apphCation but she is neither necessary nor

I\/M’d 7&7( %,/47[9« PI'OpeI‘ party to the lcageo She has not been served as
\(y 6’1 + yeto R ' .
P |

20 Thet it is expedient to delete her from the array

of the respondents and amend the sppliecation 'accordingj;y



\x

3o That the; deletion of respondent noo 4 will

nece ggitate the foilowing conseqyential amsndments -

4) That the respondent no. 4 gppearing in the
title of the application be allowed to be
deleted gnd the word *respamdents'! be gllowed

written o
to be/dadskudxmxk below the respondent nos 3.

B) Thab',sub}para (4) sppearing before para 2 (1i
oXpoge 2 - :
Lo? the gpplicetion be allowed to be deletedeo
\A/ . . . .

C) That figureg (i) in the beginning of sub-para
(3) appeering before para 7 at page 3 of ¢

—

applicati @@ be agllowed to be deletedo B

D) That g sub-pera (ii) to para (3) eppearing
before para i at -page 4 of tl» application be
allovwed to be deleted, -

E) That para 20 Of the Annexure no. 1 to the ™ =
‘!
application, appearing at page 7 - 8 be allow
to be Ide;;teted'c '

Uherefore it is prayed that the respondent no.
may be permitted to be deleted and the above noted
congseduentigl amendments may be gllowed to be incorﬁorai

in the application, 'y
. b‘hwa M M’??Q
Lucknow, dated s _ Signature of applicant.
A5 =5-1987¢ Dated : 25 .5-1987,

Verificatione ,

_ I, Dinesh Chandra misrg, the applicant, do hereby
verify that the contents of paras 1 to 430f the above
application are true to my own knowledpe.

‘ Signed and verified this 25% day of May,1987 at

Lucknowe
Lucknow, dated ; Donerd Clavolye M
05-5-1987,
&pplicanto
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o

ADDITIONAL BENCH,
23-A Thornhill Road, Allahabad-211001

No. CAT | ALLD} Dated :

in re

Registration No. RS 7 ooy of 198

To,

Do Comrmnl Dty Dol (i, #d Bmelesy D, Concly Koxo

Ty OBy
aommﬁmgmmgm&mmcm

ttmgc:::jm

Please take notice that the applicant abovenamed has presented an application, a copy whereof
is enclosed herewith, which has been registered in this Tribunal, and the Tribunal has ﬁxed.ﬁ?&ﬁgﬁay

3 S 198.... fy . vmmm

If no appearance is made on your behalf by yourself your pleader or by someone duly

authorised to act and plead on your behalf in the said application, it will be heard and decided in

your -absence , y
Given under my hand and the seal of the Tribunal this....wi...........'an Of evvieiiirencencrnraeec 198, 10

mﬁmmm
[ty Poren o= O Ol (o PRS0 Clien oVl

2 TePol0 Cofeint= t Tolod 20 (50 Copria o ilrTany
Uelle £5) 40 O (0) Cozé/ 09/
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IN THE CENTRAL ADMINISTR ATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD.

RECISTRATION NO. 213/1987

Dinesh Chandra Misr a e zpplicant
ver sus
The Union of India and ethers e.. Respondentse

F-Be 2%.4.1988
| =

The applicant most respectively begs to submit :

(1) That the applicant filed an application dated
2+3.87 in the Hon'ble Tribunal regarding his
appointment on compassionate ground in the

Northern Railway at Lucknowe

(2) That he is an orphan, both his mother and
father died and his elder brother also died.
There is none to support hime He is out of em
yment and he has been facing lot of trouble d

to financial strengencye

(3) That the counsel for the respondent is derivi
the advantage of the &buse of process of law
is quite evident from the proceedings of the

on order sheetse.

(4} That the above case is fixed for 27.4.88 for
hearing before the Court No. 2 of the Hon'ble

Tr ibunale

(%) That fortunately very recenrtly from 21.3.88 a

circuit Bench has started functioning at Luck

\%@8/’ .....»2



"
"
o
.
.

(6) That both the spplicant and his counsel belong
to Lucknow and not only they have to go to
&llshebed for each hearing, facing lot of
trouble in the journey from Lucknow to Allahsbead
and back but also thev have to incur extra
railway fare and other legal expenses which

become unavoidablee.

(7) That the transfer of this case from the &llahabad
Tribunal to Ludk now circuit Bench will remove all

our troublee.

It is, therefore, very respectfully prayed that
the above case may kindly be transferred from the
Centr al Administr ative Tribunel 2llashsbad Bench
Allshabad to the Central Administr ative Tribunal Lucknow

Circuit Bench, Lucknow and the case may kindly be fixed

for 28.4.88 for hearing when the next sittings of the
Bench is scheduled to be held. If it is not possible
to fix 28.4.88 for the hesring at Lucknow, it may

kindly be tr ansferred here and arny other date be fixeq

for hearing as is convenient to the Hon'ble Tribune&l

[ ]

ALLAHABAD: (VDo s@p. )
aAdvocate
DATEDR2 Bapril, 1988 counsel for the 2pplic
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